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LEGISLATIVE ASSEMBLY. , 
Wednesday, 16th Mareh, 1932. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

--
QUESTIONS AND ANSWERS. 

MOTOR MAIL CONTRACTS IN BOMBAY, MADRAS AND BENGAL. 

818. *Bao :aahadur B. L. Patil: Will Government be pleased to 
state: . 

(a) the names of different places to which postal mails and other 
articles are carried on a contract basis in motor vans and 
lorries in the Presidencies of Bombay, Madras and Bengal 
together with the names of the contractors and the amount of 
the contract; 

(b) who is t.he authority negotiating and sanotioning'such contracts; 
(e) whether the Director General is the final authority; 
(d) whether the contractor is one and the same man both in Madras 

and Calcutta; and 
(e) whether it is a fact that the Calcutta contract was giv~n to tha 

. Madras contractor on much better terms and conditions than 
actually advertised; a.nd en whether they propose to hold auctions for smaller circles? 

lIr. T. Ryan: (a), (b) and (e). Heads of Postal Circle9 have power to 
make contracts for the carriage of mails at costs up to Rs. 1,000 per 
mengem in each case. Government have no particulars of such contracts. 
Larger contracts require the approval of the Director General of Posts and 
Telegraphs, and in certa.in cases of the Government of India. A list of such 
contracts is being prepared and will be laid on the ta.ble. 

(d) Yes. 
(e) I can find no ground for the Honourable Member's suggestion. 

Government placed the mail contract with the present contractor after 
considering all tenders received in responge to the advertisement. 

(I) The questjon is not understood. Mail contracts are placed ander 
~he usual tender system. 

GBIEV .&NOES OJ' THE MUSLIM COMMUNITY AGAINST THE Pt,TBLIO SERVICE 
COMMISSION. 

819. *JIlaulvi Sayyid JIlurtuza Saheb Bahadur: (a) Has the attention 
of Government been ~awn to: 

(i) a series of letters vOi?ing th~ grieva.n.c~s ?i the ~,[uslim community 
against the Pubhc Bel'Vlce 'CommlSSIon which have appeared 
in the Eastern Times, Lahore, from time to time; 

( 2085 ) A 
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(ii) the letter from ~r. D. Reynell, I.e.s., the Secretary, Public 
Service Commission, which was published in the issue of the 
14th December, 1931, of'the Eastern Times, Lahore; and 

(iii) the rejoinder to Mr. Reynell, which appeared in the issue of 
. the 24th December, 1931, of the same paper? ~. 

(b) Is it It fact that the Public Service Commission did not reply to the 
!'ejoinder mentioned in item (iii) above? If not, why not? 

The Honourable Sir James Orerar: (a) Yes. 
(b) No reply was sent becau&e the Government of India who were 

consulted by the Public Service Commission did not consider it desirable 
to pursue the ma.tter in the Press. 

Dr. Zlauddin Ahmad: I hope the Honourable Member has read the 
article of 24th December. There are &ome serious a.llegations there. 

JIr. PresideDt: The Honourable ~ember is not asking a supplementary 
question. 

Dr. ZiauddiD Ahmad: I am just a.sking whether the Honourable ~em­
ber has read the article dated the 24th December himself and whether he 
has read the serious "llegations made against the Public Service Commi!;-
sion in that article? 

TIlt Bonourable Sir .James Orerar: I regret to say that the article is not 
in my possession and I have not had the opportunity of perusing it. If 
the Honourable ~ember will be good enough to send me a copy. I shall 
be glad to look into it. 

Dr. ZiawldiD Ahmad: I will send it. 

V A.CA.NCIES FOR MEMBERq OF MINORITY CoMMUNITIES IN CENTRAL 
GOVERNMENT DEPARTMENTS. 

\ ·I!~ .-:'", 

820. *M:aulvt Sayyid Kurtuza Saheb Bahadur: (a) Wi1I Go~ernment 
please say whether, prior to holding their 1931 examinations, the Public 
Service Commission asked the various offices of the Central Government to 
state their requirements of (i) mem~ers of the minority communities, and 
(ii) Muslims? 

(b) If so, what were the requirements of each office un~er each 
category? 

The Honourable Sir James Orerar: (a) Yes. 

(b) I presume the Honourable ~ember is referring to the requirements 
in connection with the 1931 examination. A statement giving the informa-
tion is laid on the table. 



QUESTIONS AND ANSWERS • 208'1 

.:8ttJIement showing the demand oj each olJiceJor. members o! minority ~omm"nitiu and M ",lim. 
in respect oj weaneies which occu"ea d"nng the period 1.t Apnl, 1930 to 30th September, 
1931. 

1 
1st Division. 2nd Division 3rd Division. 

.; .G 
r!!P . , ! iii II IIO~ ~ ... ~., Departments or Offices. . ... e SOlI iii ... ;:; C .§rri :os C .. .! Slli 
~ 'g... C .'l::l:j :a -:as" 
~ .... "'i.::S .. __ l)cs=~ = ~ 
c"=' 'iI 8"::s 'i ", ... OII~ 011 ~ 
i~~ ~ ii~;a i ~~~j :ii ~ 

-l.-D-e-part--m-e-n-t-o-f-E-.,-H-. -an-d-L-. -. 1-.-. -1--1-,--1-1-.-.-:--.-.--1--.-.-1--.. -
'2. Department of I. and L. •. . 1 

3. Home Department 

4. Director of Civil Aviation. 

o. Indian Stores Department 

'6. Public Service Commission 

'7. Director, Intelligence Bureau 

'S. Central Printing Office 

:9. Assistant Director of Ordnance 
Services (Provn). •• 

10. Military Adviaer-jn-Chief, Indian 
State Forces • • • 

11. D. G., I. M. S. 

12. R. A. F. Headquarters • 

13. Military Secretary's Branch • 

14. Medical Directorate 

15. Q. M. G. 's Branch . I .. 
.16. Master General of Ordnan. ceo '/ 

Branch. • •• 

17. G. S. Branch I 
.! ... 

18. A. G. 's Branch 

I 

1 

19. E.-in·Chief's Branch .! .. I.. .. . ,.-. .-. \-4--;-\ Total 
\ 

1 

1 

1 

1 

2 

1 

1 

3 

1 

.2 

3 

15 

1 

1 

1 

3 

6 

1 

4, 

17 

APPOINTMENT OJ' MUSLIMS TO MINISTElUAL ESTABLISHMENT OJ' TllE 
CENTRAL QOVERIDrlENT. 

1 

4 

2 

11 

\) 

2 

29 

821. *)(aUlvi Sa1Yid )(mua Saheb Babadur: (a) Is it a fact that 
the Public Service Com~ission, in its com.muniqu~, dated the 16th Octo-
ber, 1930 announcing!' the competitive examination for the selection of 
candidates for the ministerial establishment of the Central Government 
stated that not less than 15 of the Third Divisioll appointments would be 
reserved for Muslims? 
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(b) How many Muslim candidates were actually declared qualified by: 
the Public Service Commission against these 15 reserved appointments? 

(c) How were the 15 vacancies reserved for Muslim!! disposed of? 

The Honourable Sir lames Orerar: (a) Yes. 
(b) Eight. 
(c) Six were filled by qualified candidates from the competitive list, one 

by a qualified candidate from the qualifying examination held for depart-
mental candidates and ffix by appointment of temporary MusLim clerks 
who qualified at previo'us examinations. I have no precise information 
about the remaining two, but the orders of the Home Department are that 
unqualified Muslims may be employed temporarily in permanent vacancies 
reserved for Muslims until qualified members of that ,community are 
available. 

Dr. ZiauddlD Ahmad: May I ask whether these examinations are held 
every year or are they held only periodically? 

The HODourable Sir lames Cre~ar: As reg,uirements arise. 

Dr. ZiauddiD .Ahmad: Is it 'not desirable to hold the examination on 
fix~d dateEl every year, irrespective of the fact whether there are vacapcies 
or not. These are not competitive examinations. ' 

The HODourable Sir lames Orel'&r: I . taHe note of the Honours-ble 
Member's suggestion. 

. . . . 
RECRUITMENT OF MUSI.Il\IS BY THE PUBLIC SERVICE COMMISSION. 

822. ·Kaulvi Sayy1d Kurtuza Sab.eb Bahadui: (a) Is it a. fact that-
the Publiu Service Commission is the only reeruiting agency for the offices 
of the Government of India.? 

.' .. . 
(b; If the Public Service Commission has failed to meet in full the 

requirements of the v8l'ious 'Offices' in respect of -the Muslim candidates 
what steps do Gove~ent :p~opos~, to ta~e t? as~ure the requisite supply 
of Muslims ~ 

The Honourable SiI,lames Orel'ar: (a) Recruitment to the clerical staff' 
in most of the offices at the headquarters of the Government of India is 
made through the Public Semce CommIssion. . 

(b) The Government of India have arranged that unqualified Muslims 
should be allowed to ~ontinu.e to ~oldt.emp,orarily permanent vacancies 
reserved for memb~rt;l of that community until qualified candidates are 
~vailable., . 

RECRUITMENT 0'" MUSLIMS BY THE PuBLIC SERVICE COMMISSION ~ 
823 *J[a.ulvi Sayyid Kurtuza Baheb Bahadur: (a) Is it a fact that 

the P~blic Service Commission notified 48 appointments in the Thi~ 
Division for the competitive examination, but passed more than 100 candI-
dates against those appointments? 

(b) Was the number of passed candidat.es in excess of requirements 
determined by communal considerations? If not, why not '1 
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(0) What is the communal composition of the first 48 passed candi-
-dates and of those passed in excess of that number? 

'l'he Jlonourable Sir JaJiles Orerar: (a) and (b). I would refer the 
Honourable Member to the reply given in this House on the 24th Septem-
ber 1931 to question No. 946. 

(c) Of the fir&t 48, 3 were Muslims, 4 were Anglo-Indians and 41 were 
Hindus. Of the others, 5 were Muslims, 4 were Anglo-Indians, 2 were 
Sikhs and 41 were Hindus. 

Dr. Ziauddin Ahmad: May I repeat that if the examinations are held 
and dates fixed every year, all these difficulties will automatically 
<ii&appear. 

RECRUITMENT OF MUSLIMS BY THE PUBLIC SERVICE COMMISSION. 

824. • ... ulvi Sayyid Kurtua Saheb B&b.&dur: (a) HaB the attention 
of Government been drawn to the following statement made in a letter 
published by the Eaatem Time8, Lahore, in its issue of the 14th December, 
1931, in the name of Mr. Reynell, Secretary, Public Service Oommission, 
·concerning the 19B1 examinations of the Commission: 

"It is untrue that in the 1926 examination the . qualifying marks were lowered iD 
·order to admit of the appointment of more minority community candidates." 

(b) Is it a fact that the names of. all the candidates who passed the 
1926 examination were published in the Gazette 0/ India, dated the 22nd 
March, 1927? 

(0) Is it a fRet that certain candidates who appeared at the 1926 exami-
nation but whose names were not published jn the Gazette of India, dated 
the 22nd March~ 1927, were subsequently appointed to permanent posts in 
the offices of the Government of India with the cognisance of the Public 
Service Commission, and that some of them are still permanently em-
ployed in those offices" 

(d) Is it a fact tha.t the marks obtained by the candidates referred to 
in pa.rt (0) above were less than those obtained by the candidates whose 
names were published in the Gasette 0/ India? 

(e) If the reply to part (d) above is in the affirmative, will Government 
please state whether Mr. Reynell's statement quoted in part (a) above 
is correct? 

The Honourable Sir James Orerar: (a), (b) and (d). Yes. 
(0) and (e). The position is explained in the reply given in this Iiouse 

·on the 24th September 1931 to part (a) of question No. 947. 

RECRUITMENT OF MUSLIMS BY THE PUBLIC SERVICE COMMISSION. 
, 

825. ·M.aulvi Sayyid Jlurtuza Saheb Bah&dur: (a) Has the attention of 
Government been dra:wn to the following statement made by the Secre-
tary, Public Service C'ommission, in a letter published in the Eadem Times 
of Lahore, dated the 14th December, 1931, in connect,ion with the 1931 
examinations: 

"The Governp!ent of India decided that the proper course wa·s to wait until· the 
71ext examination to obtain qualified Muslims for places reserved for that community 
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and in t.ha meantime to make temporary appointments of unqualified Muslims to vacan-
cies for which Muslims had failed to qualify at the examination, the existing temporary 
incumbents being retained where that was desirable." , 

(b) Will Government please say how many unqualified Muslims have 
been recruited since the 1st July, 1931, in compliance with the above 
decision of the Government of India, and how many Muslims have been 
turned out from temporary posts during the same period, specifying, in 
each case, the offices by which such recruitment or discharge has been 
carried out? • 

(c) Is it a fact that in his letter referred to above, the Secretary, Public 
Service Commission stated that there was no possible foundation for the 
allegations made againat the Commission ahout tampering with the answer 
hooks of the 1931 examinees? 

(d) Will Government please state whether any enquiry was made iD: 
the matter, and if so, the methods by which it was ascertained that answer 
books had not been replaced and that correct answers had not been crossed, 
through? 

Thellonourable Sir James Orerar: (a) Yes. 
(b) The infol"Iqation is being collected and will be placed on the table-

when complete. 
(c) YeEl. 
(d) At the first suggestion of tampering, a careful examination of the· 

answer books was made, which showed that there was no foundation what-
ever for this allegation. The Commission took the El8me precautions in' 
this exa.mination as theY' do in all other examinations. They offered to give, 
and are still willing to give, any impartial person full facilities for-
investigation. 

RECRUITMENT OF MUSLIMS BY THE PuBLIC SERVICE COMMISSION. 

826. *M:aulvt Sayyid ][urtuza Saheb Bahadur: (a) Have Govern-
ment seen a letter published in the Eastern Times, Lahore, of the 24th 
December 1981, in reply to a letter published in the same paper in its, 
issue of the 14th December 1981, in the name of Mr. Reynell, Secretary, 
Public Service Commission? 

(b) Is it a fact tha,t the Public Service Commission did not reply 
to the allegations made against it in the letter referred to in part (a)? 

(0) Will Government say whether the following statements occurring-
in the reply to Mr. Reynell'a letter are correct: 

"(a) There are about a dozen people who failed in the 1926 examination wl,ose 
names are not included in the Home Department Notifieation No. F.-166/'Z7, dated' 
the 22nd March, 1927, but who were subsequently declared qualified h~· the Publir. 
Service Commission fop' employment in the 2nd and 3rd Divisions and who at presen. 
hold permanent appointments in the offices of the Government of India." 

"(b) The Home Secretary issued these orders on July 17, 1931, after receiving a,. 
deputation of Muslims, but the Commission did its worst to nullify these orders p,g it 
took full two months, I understand, in communicating them to the Army Department, 
who had reserved some 40 vacancies for the Muslims. How ean the (ommiSl'ioD. 
then claim that it haa played fair with the Muslim community! I may add for Mr. 
Reynell's information that the Army Department iasued in'structions on August 20,. 
1931, that is more than a month after the issue of the Home Dl!partmeut orders. that.. 
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the v8ca1lciea rell&rved for ·the minority communities mwt be gh·en to the Hindus. 
These curious instructions were cancelled on October, 6. 11131.~ 

(d) Are Government prepared to consider the advisability of making a-
full statement in the Press in regard to the actwn ta.ken by the Public 
Service Commission after the 1926 examination? 

The Honourable Sir .Tames Orerar: (a) YeEi. 

(b) Yes, for the, reasons stated in reply to part (b) of question 
No. 819. 

(e) No. The facts are not as stated. 
(d) Government have ascertained that at the outset no qualifying 

mark waEl fixed at all because only a limited number of vacancies was 
offered. When it was found that a sufficient number of candidates from 
minority communities to fill the vacancies reserved for these communities 
were not at the top of the list, the Commission went down the liElt, taking 
these candidates in order of merit. Eventually the questicn arose how far 
down the list the Commission could probably go; and a qualifying mark 
W88 then fixed for the first time. Thus the mark was not reduced in order 
to &dmit Muslim candidates. It was fixed for the express purpose of 
excluding unqualified candidates. 

Dr. Zlauddin Ahmad: Is it not a fact that the fixation of the qualifying 
marks is a purely arbitrary problem and it would depend on the nature of 
the question paper and would vary from year to year? 

The Honourable Sir .Tames Orerar: The Honourable Member is asking 
for an expression of opinion, 

Ill. Gaya Prasad Singh: Is it a fact that some candidates who failed 
to obtain the requisite number of qualifying marks were awarded addition-
al marks in order to enable them to pass the examination? ' 

The Honourable Sir .Tames Orerar: I have no information of that kind. 

Ill. N ••. .Toahl: May I ask when Government observe certain propor-
tions Bnd reserve seats for a particular community, whether they also 
reserve a certain proportion for the working classe&? 

(No reply was given.) 

RECRUITMENT OF MUSLIMS BY THE PuBYC SERVICE COMMISSION. 

827. *Jlaulvl Sayyid lIurtuza Saheb Bahadur: (a) Is it a bet that 
the Publio Servioe Commission recently suggested to the Home Depart-
ment that the vaoancies reserved by the different offices of the Govern-
ment of India for the Muslims should be filled by candidates belonging 
to other communities, as Muslims had failed to pass the prescribed 
examinations of the ~ommission in sufficient numbers? 

(b) Is it a fact that as a result of the Ministerial Selection Branch 
examination held in 1926, Muslims did not pass in sufficient numbers to 
hold the appointments reserved for them? 
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(c) Is it a fact that the Public Service Commission selected some of 
the failed Muslim carididates in 1927 to fill certain 'VI8cancies in the 
Government of India offices? 

(d) If the reply to part (0) above is in the affinnativ,e, will Govern-
ment please state as to why similar action was not taken by the 
Commission in 1931? 

The Honourable Sir James Orerar: (a), (b) and (0). No. 
(d) Does not arise. 

RECRUITMENT OF MUSLIMS BY THE PUBLIC SERVICE COMMISSION. 

828. *Jlaulv1 Sayyid Kurtua Saheb Bahadur: (a) Is it a fact that 
in connection with the 1931 competitive examination of the Ministerial 
Selection Branch the Public Service Commission notified that one 
vacancy in the First Division, one in the Second Division and fifteen 
vQCancies in the Third Division would be reserved for the Muslims? 

(b) Is it a fact that the Public Service Commission nominated two 
Muslims for the First and Second Division vacancies? 

(0) Is it a fact that the Public Service Commission did not nominate 
fifteen Muslims for the Third Division vacancies? 

(d) Do Government propose to consider the advisability of nomi-
nating Muslims for the Third Division vaca.ncies on the same principle as 
was observed in nominating Muslims for the First and Se~nd Di"fiaion 
vacancies? 

The Honourable Sir .James Crerar: (a) The Public Service Commission 
notified that one vacancy in the First Division and 15 in the Third Division 
would be reserved for Muslims. One vacancy in the second Division was 
reserved for a member of a minority community. ' 

(b) The Public Service Commission nominated 4 MuslimEl for the First 
Division vacancies and two for the Second Division vacancies. 

,(e) Yes; because that number of qualified Muslims W8EI not available. 
(d) The Commission observed the same principle for all three Divisions 

and would have nominated more Mu91ims for the Third Division if a suffi-
cient number of qualified members of that community had been available. 

RECRUITMENT OF MUSLIMS BY THE PUBLIC SERVICE COMMISSION. 

829. *Kaulvi Sayyid Murtuza Saheb Bahadur: (a) Is it a fact that 
the names of the candidates who passed the 1926 examinat:.on of the 
Ministerial Selection Branch of the Public Service Commission were 
published in the Gazette of ~ndia? 

(b) Is it a fact that the Gazette Notification included a list of the 
members of the minority communities who had been selected in preftlrence 
to members of the majority community with a higher number of m'll·ks? ' 

(c) Is it a fact that the Gazette Notification stated that the list 
referred to above could be added to if the demands were received for 
candidates belonging to communities unrepresented or not adequately 
represented in the various offices of the Go"""rnment d India? 

(d) Is it a fact that the Public Service Commission added to the list 
in 1927 and aecla~ed qualified a number of candidates who had failed in 
the 1926 examina!ion? 
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(e) Do Government propose to consider the advisability of talring similar 
1I.ction to make up communal inequalities in connection with the 1931 
results? 

The Honourable Sir James Crerar: (a) to (c). Yes. 
(d) and (e). I would refer the Honourable Member to the reply given 

in this House on the 24th September, 1931, to parts (a) and (d) of question 
No. 947. ..~.: ..' ~ 

RECRUITMENT OF MUSLIMS BY THE PuBLIC SERVICE COMMISSION. 

830. *)[aulvi Sayyid Jlurtuza Saheb Bahadur: (a) How many (:andi-
<Iates passed the competit!ve ~nd qualify:.nK examinations, respectively, 
of t:Qe Public Senrice ,Commission (Ministerial Selection Branch) held in 
1931, and what was ilheir ·communal compos:tion? 

(b) Will Government please- state: 
(i) the number of candidates who were recruited to fill tempnrary, 

officiating and permanent vacanc:'es in the DepartmenLs of 
the Govemment of India and their subordinate and attaehed 
ofi'lI'es during the period, 1st May, 1931 to 31st January, 
1982; and their communal composition; Bnd 

(ii) how many of the candidates referred to above were "passed" 
men and how many of them were nom:nated by the Public 
Service Commission? 

(c,) 19 it a fact that there are fO passed Muslim candidates a~'ai1able 
with the Public Service Commis.sion for employment in clerical eptab-
lishments of the Government of India offices? 

oed) If so, what steps do Government propose to take to assure a. rupply 
-of Muslim candidates? 

(e) When do the Public Service Commission intend to hold the next 
-examination of the Ministerial Selection Branch? 

The Honourable Sir James Crerar: (a) The number of candidates w-ho 
passed the competitive and qualifying examinat:ons for the typist and 
routine grade was 100 and 25 respectively. Their communal composition 
is as shown in the statement laid on the table. No pass standard was fixed 
for the examination for ht and 2nd Divisions. 

(b) The information is being collected and ~iII be fUID:shed to' the 
House in due .cour.-e. 

(e) Yes (except one candidate who deRires appointment of a kind wh:ch 
is not available) in respect. of the typist and routine grade only. 

(d) The manner in which it is proposed temporarily to get over the 
difficulty has been stated in reply to previous questions. Government hope 
that .a permanent so.Iution will be found in the entrance of Muslim candi-
dates w:th high quftlifications for the various competitive examinations so 
that there wiII be no difficulty in obtaining qualified J\fUl~iim candidates 
for the places reserved for them. I hope the Honourable Member and 
other influential Muslims will assist in this respect by encouraging candidates 
to enter. 
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(6-) The Commission are not now in a position to say when the next 
examination will be held. 

OommunaZ oomp08ition oj candidGtu who pa88ed the 1931 competitive lind quoZiJying _mi-
nalion8 JOf' the tY1'iBt and routine grade. 

Oompetili116 E:r:aminalion-
Hindus • 
Muslims • 
Sikhs 
Jains • 
Anglo-Indians 

QuaZiJying E:r:aminotion-
Hindus. • 
Indian Christians 
Anglo-Indians 
Sikhs .' 
Muslims • 

. . . 

THE RAILWAY SYSTEM OF ACCOUNTING. 

79 
8 
2 
3 
8 

100 

18 
1 
3-
1 

25 

831. *Dr. Ziauddin Ahmad: (tt) Has the attention of Government 
been drawn to the article under the heading "The balance sheet of Indian 
Ra.i1.way and Ra.i1.way system of Accounting" published in the Indian 
Accountant, Lahore, dated December, 1930 (pages 85-86)? 

(b) What action do Government propose to take on the points raised 
in the arl:.cle? 

Kr. P. R. Rau: Government have not seen the article referred to but 
my Honourable friend has promised to send me a copy of the article and. 
I shall have the question examined. . 

Dr. Ziaud.din Ahmad: Will my Honourable friend try to get a copy from 
the Public Information Office? 

Kr. P. R. Rau: I believe, Sir, that the article my Hon.ourable friend is 
referring to was not among those circulatea. to the Railway Board by the 
Director of Publ:c Information. f 

Dr. ZiauddJn Ahmad: Did he try to get a copy? 
Mr. P. R. Rau: I suppose the office did; but I cannot say definitely. 
Xr. K. Xaswood Ahmad: Do Government want to get a copy now? 
lIIr. P. R. Rau: My Honourable friend has already promised to supply 

me with a copy, Sir. 
RE-EXAMINATION OF CERTAIN TRAVELLING TICKET INSPECTORS. 

832. *Dr. Ziauddin Ahmad: (a) Is it a fact that the Superintendent of 
Allahabad Division has issued a circular demanding that the T. T. Is., who 
had already passed the Departmental examination before their confirma-
tion, should appear again in the said examination? 

(b) Have such instructions been issued by the Superintendents of other-
Divisions in t.he East Indian Railway? . 
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Mr. P. B. :B.&u: I have called for certain information and will lay a reply 
on the table in due course. 

Dr. Ziauddin Ahmad: May I just ask that as the examinations are 
announced by the 15th of April, he will kindly complet-e his enquiry before 
the examinations are actually held? 

UNS'rARRED QUESTIONS AND ANSWERS. 

OCCUPATION OF POST OFFICE INSPECTION HOUSES BY A DEPUTY POSTMASTER 
GENERAL. 

186. Mr. Kuhammad ADwar-ul-Azim: (a) Is it a fact that 
M'l'. R. F. Kalberer, Deputy Postmaster General, United Provinces Circle. 
occupied the POflt Office Inspection house at Allahabad on several occasion!; 
and more recently in February, 1932, but did not pay any rent for the 
occupation as required by the rules? 

(b) Is it also a fact that Mr. Kalberer and his wife, who was then 
working as Assistant Postmaster General, white on ~eave occupied the Post 
Office inspection quarters at Mussooretl about the year 1929 for over 1\. 
month and a half and paid no rent for them? 

(0) If so, what action has been or is proposed to be taken by Govern-
ment in the matter? 

Mr. T. Byan: Replying to questions Nos. 186 to 190, together: an 
enquiry has been instituted and when their information is complete 
Government will take such act:on as may be necessary. 

CONTRACTS FOR THE CONVEYANCE OF MAILS IN THE DEHBA DuN AND JIlANSI 
. POSTAL DIvISIONS. 

t187. Mr. Muhammad ADwar-ul-Azim: (a) Is it a fact that 
during the last few monthe a number of contracts for conveyance of mails 
in Mr. Kalberer's range in Dehra. Dun and Jhansi Postal Divisions were 
given without calling for any tenders, and is it a fact that this is known 
to the Dir~ctor General, Posts and Telegraphs? 

(b) If so, what action has been taken in the matter? 

CO~TRA.CTS FOR THE CONVEYANCE OF MAILS IN THE DEHRA DUN AND JHANSI 
POSTAL DIVISIONS. 

tl88. Mr. Muhammad ADwar-ul-Azim: (a) Is it a fact that 
the contract for conveyance: of mails in Dehra Dun was given to one Tewari 
on REI. 700 a month in the face of a lower tender for the same work of 
about REI. 340 a'month only? 

(b) Is it a fact that the lower tenderer sent a telegram to the Director 
General and asked f01'l an enquiry into the case? 

. (0) Will Government state whether they a,re prepared to investigate 
into the modu8 operandi of this and all other tenders for the conveyance 
of mails in Debra D.n, Jhansi and Aligarh Divisions and Agra head office 
during the last twelve months? 

tFor answer to this question, see answer to onstarred question No. 186. 
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(Ii) Were the notices calling for tenders issued in the name of the 
Postmaster-General in all cases? If not, why was thiEi Deputy Postmaster-
General allowed to put his name in any case? 

EAST INDIAN RAILWAY PASSES ISSUED TO THE DEPUTY POSTMASTER CENERAL, 
UNITED PROVINCES CmcLE. 

t189. IIr. "lIuhammad Anwar-ul-Azim: (a) Is it a fact that 
the East Indian Railway have issued third class passes to the Deputy 
Po&tmaster General in the United Provinces Circle and when asked have 
informed the Postmaster-General that their action in issuing 3rd class 
passes was due to the fact that a Deputy PostmaEiter-General misused the" 
first class pass? • 

(b) If so, who was this Deputy PostmasteJ General and in what way 
.did he misuse the pass? 

RECRUITMENTS IN THE UNITED PROVINCES POSTAL CIRC'LE. 

t190. Mr. lIuhammadAnwar-ul-Azim: (a) Is it a fact that 
during the month of February, 1932,26 new recruits have been appointed in 
the Circle Office at Lucknow out of whom only one belongs to the minority 
community? 

(b) Is it a faCt also that three of these recruits have passed only the 
primary examination? 

(c) lEI it a fact that approved candidates who are graduates and who 
have been candidates for the last three or four years have protested t'l the 
Postmaster General against these recruitments in total disregard of their 
:superior qualificationS! and claims? 

(d) If so, will Govemment state what action they propose to take to 
redress the grievance? Had Mr. Kalberer, Deputy Postmaster General, 
.United Province& Circle, anything to do with this recruitment? 

THE GENERAL BUDGET-LIST OF DEMAN;nS-contd. 

DEMAND No. 28-EXECuTIVE COuNclIr-con~d. 

Avoidance of Inco-m-e-trn. 

Xr. John Tait (Bunna: European): Sir, I move: 
"That the Demand under the head 'Executive Council' be reduced by Rs. 100." 

My object in moving this cut, is to call attention to what we consider to 
be the ina.dequacy of the remarks of the Honourable the Finance Member 
in his Eudget speech when referring to the very important question of 
income-t::lX evasion. , Honourable Members will remember that on :the 
o('casion of the debate on the Supplementary Finance Bill, this Group called 
the attention of Govemment to the widely held view that evasion" or 
avoidance of income-tax was rampant throughout the country; and in the 
.-peech I delivered on tha.t occasion I put forward the theory-not to prove 
any specific case or cases of evasion or avoidance of income-tax,-butl 
----:tF~-;:-~~;;er to this question, see an"swer to wistarred question No. 186. 
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attempting on broad lines to show that there existed & disparity as ·between. 
,provincial assessments of such arresting dimensions 80S to compel the in-
ference that th~e could be no other explanation but that evasion or avoid-
'snce of income-tax W8& prevalent amongst a very large section of those 
.liable to taxation or, what amounts to the same thing, that ~here was 
in~fficiency in assessing the tax by the department concerned. 

Now, while it never was claimed that the figures submitted absolutely 
established evasion or avoidance of income-tax to the extent deduced, the' 
case was in our view sufficientlv clearly delineated to warrant the conclu· 
sion being drawn that an enormous loss of revenue to Government from 
non-assessment Or under-assessment of income-tax was in fact b~ing 
experienced, not only to the disadvantage of the country's revenues at large, 
hut in particular to the detriment of those tax-payers who always have; 
.and who continue to meet their legal liabilities. It was therefore urged' 
by those whose interests we on t.hese Benches represent that it was up to 
Government to examine in the closest detail the case we had propounded, 
on the supposition that the deduction drawn from the figures reflected what 
either in whole or in part was the true stat-e of affa.irs existing in the 
~ountry. 

Sir, we were affQrded much encouragement by the promise of the 
HOD'ourable the Finance Member in the reply he gave us in November last. 
He promised then that he would inquire into the figures with the object, 
in his own words. of finding out how near the truth we had got and not 
for the purpose of proving that we were wrong; and that, Sir, is all that 
we have asked for. We expected to be told at this time, after the lapse 
of four months, what hlld resulted from that inquiry. Did our figures 
Teally provide a reasonably accurate picture of the true state of affairs with 
regard to the provincial assessmentoS, or did they under microscopic examina-
tion prove nothing at all? Did a comparative analysis of all the figures show: 
that the assessment!: on business profits and on properties in some provinces 
produce less proportionately than the same assessments in other provinces, 
considering all the connected circumstances of each, or did the figures 
prove so nebulous as entirely to fail to justify any change in the official 
opinion towards this disputed question 'Of evasion or to bring that opinion 
more into line with the very definite views on the subject held generally in 
Mercantile Circles? And I put it to the Honourable the Finance Member, 
does he honestlv think that the indefinite reference to this very serious 
question in his Budget sl'ieech was an entirely adequate answer t-o' the case 
we had put forwa.rd? Sir, if Sir George Schuster could shed the restra.int 
of officialdom for a· moment and assume again that matter-of-fact attitude 
of mind to which I am sure he was accustomed in many a Board !'oom· 
in the past, I do not think there could be any doubt as to what his answer 
would be. That, then, Sir, i8 the business community's complaint. We' 
want to· be told quite frankly and clearly whether Government agree that 

• very serious avoidance of income-ta.x is widespread in the country today; 
and if they do so a.,aree, can they giv.e us a: clear assurance tha.t every step, 
and entirely adeQuate step!!. will he taken with the least possibla 1088 of 
time to remedy the posit,ion? 

Sir, the Honourable the Finance Member compla.ins in his speech tha~ 
no specifio insta.nces.of evasion have been put up to him, and I put it to him, 
-does he really expect UR to put up any specific case or cases of evasion? 
And if we had been able to put up any specific case or cases of evasion. 

I 
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[Mr. John Tait.] 
:wha.t, I ask, would the country or he himself ha.ve thought of his own 
depa.rtment? For surely nobody outside that depa.rtment should be in 
:possession of such confidential information 8S to be able to put up specific 
.cases of where a man was under-assessed or not assessed at all to income-
tax. If anybody beca.me in possession of such information in the course 
of professional connection with the p'ersons concerned, does he ~ally think 
that that person would be free to disclose such confidential informa.tion,? 
On reflection, Sir, I suggest to the Honourable the Finance Member, he 
will agree that he has no right to expect any such information from out.-
side. As regards suggestions for remedying the irregularities, here a.ga.in 
1 do not think the Honourable gentleman can complain, for, in point of 
fact a great number of suggestions were put up to his Department here 
in November last and since then in other places and we must assume thll,t 
all such suggestions ha.ve eventually reached his table. I do n'Ot therefore 
propose to review such suggestions, because it is obvious that ma.t~rs of 
such detail can be dealt with much more conveniently elsewhere than OD 
the floor of this H'Ouse. But I would only mention what is perha.ps our 
most important suggestion, and that is that a. small expert Boa.rd con-
sisting of two or three Members, which mayor may not be wholly official, 
but in any case sh'Ould be unquestionably highly qua.lified, be appointoo •. 
'Bnd that they should visit each centre to examine the effectiveness of the 
'Bssessments in each circle. That is Our basic suggestion, for we are confi-
dent that on the facts which an unhurried penetmting s~ey by the.t 
Eoard would bring to the light of day, a much more effective administra-
tion of income-tax assessment could be built up. I 

It may well be that many of the suggestions which have been sub-
mitted are not considered practical in all the circumstances. We do not; 
bow if that is so but We have no shadow of doubt that all of them. are 
not impractical, and that an application of even a few of them would un-
questionably effect very marked improvement in the existing unsatisfactory 
state of affairs. It may be also that the proposed action so mysteriously 
inferred in the Honourable the Finance Member's speech will do all that 
the position calls for a.t the present time. But, Sir, the inherent va.guenes!l 
of the remarks quite frankly leave the mercantile community with an 
uneasy feeling that the position is not really appreciated and that very 
little is likely to be done. Rightly or wrongly, we are constrained to 
'believe that the department does not accept the view tha.t evasion or 
avoidance is nearly as extensive as most non-officials are convinced it is, 
and quite possibly the department cannot appreciate why we here are press-
ing this question a.t this time. But in the non-official view there is no 
'alternative but to press. for the relief we seek, when it is remembered that 
,our case, if it is as well founded !IS we are convinced it is, really means 
that thOS8 of us who are to-day paying B.s. 300 a year as income-tax should 
'Only be paying about Rs. 200, and that those who are paying B.s. 1,500 a. 
year, should only be paying about Rs. 1,000 a year, and that those firms 
which are paying B.s. 9 lakhs a year are really paying 3 lakhs too much 
because somebody else is avoiding taxation and paying nqthing at all. 
The most urgent claim both on our sympathy and on our consideration 
h{)wever is of those unfortunate people whose sailary is B.s. 1,000 a year or 
Rs. B3 a month, who would be freed from the taxation which we subjected 
them to in November last under the present fi'nancial emergency. Speak-
ing for myself, I can frankly say that, amongst a host of objectionable 
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items in the Finance Member's Supplementary Bill, this feature whereby, 
the minimum taxable income was reduced from Re. 2,000 to Rs. 1,000; 
was the feature which caused me the greatest misgivings. 

There is one thing more which I wish to say. In replying to me last 
November, the Honourable the Finance Member, in his own words, genll-
rated considerable heat in the defence of his department, and no one will 
blame him for that. But-and I should like to make this perfectly clear-
there was not then and there is not now any suggestion in my remarks attack-
ing the honesty of his department. I have no reason whatever to think that 
the integrity o:f the members of the Income-tax Department stands any 
lower than the very high standard which makes the Civil Service of India as 
a whole the admiration of the world. We do claim, however, that there is 
something very definitely wanted in the effectiveness of the assessme;nt of 
income-tax. We believe the fault lies in the system and, in the absence 
of adequate powers, more than in the actual working of the department. 
But whatever the cause, we do appeal to Government to do everything 
that may be necessary to put matters right. 

Sir, I move. 

lIr. B. Du (Orissa Division: Non·Muhammadan): Sir, when 1 read 
:'the cut motion I thought that my friend Mr. trait would say that th_e~ 
was a great deal of ev~ion of income-tax, but when I heard hill speech 
I felt that he had a good deal of sympathy with those who are heavily taxed 
especially on account of the lowest limit of income-tax having been reduced 
to Rs. 1,000, and also he had a great deal of sympathy for a rebate of 
taxes. I think every one of us who is a human being would like to show: 
sympathy with those who evade payment-s. When my friend Mr. Tait 
travels in a first class compartment and some stranger tries to get in, he 
tries to stop the gentleman from coming in and thereby the Railway Com-
pany loses its illcome and there is thus the evasion of railway dues. Thea. 
Sir, the other day, when a certain income-tax Bill was introduced by my 
Honourable friend· the Finance Member by means of which he wanted to 
tax all foreign investments, all my friends on my left were against it. 
That is also a. sort of evasion of payment of income-taxes. Sir, being 
human, we all want to evade taxes, but I had thought that I would hear 
from my friend, Mr. Tait, a tirade against such evasions. Those who evade 
payment of taxes are not certainly morad wrecks. I find that my friend 
did not hold that view. It is human nature to evade income-tax, and it 
cannot be avoided. I had thought that tliis token cut was a vote of 
censure on the Government or on thOSe who evade ta.xes, but his speech 
has not brought out that point at all. ,My Honourable friend expressed 
·8 good deal of sympathy with those who evade taxes, and I too express a 
good deal of sympathy with those who try to evade, because Government 
impose such taxes as they like and the tax-payer has no say in the matter. 
So, rightly and\llaturally, there is a desire on the pa,rt of every one to evade 
those taxes. Then, taking into consideration the fact that to-day the tax-
payer is heavily taxed, naturally there would be such evasions. On the 
other hand, one aspect must be recojZ'D.ised that the low.grade Income-tax 
Officers exercise too much control and recover extra taxatIOn and aauSe lots 
of annoyance in the countrv side. Since the recruitmenli of the new staff 
h~· the F.inance Depl:rtment to collect all additional income-taxes, IthinJ[ 
the police are held in as much terror as the income-tax officers Bl'e feared 
in the districts. The Finance Member himself knows that at presen~ there 
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is vary lit.t.le trade in the count.ry, Dut the newly recruited Inccme-tax. 
Officers want prmnotion. So they want to show that they can incre&8e 
the amount of receipts of the income-tax, of the district by so many lakhs· 
.of rupees. So they go to the shops of every Pa.nwala and Biriwala every 
oilnll~n apd grocer and tell them that t.heir income is something like 
Rs. 5,000. These poor people have no accounts and it is their wives and. 
children who sell the pans and the biris and eke out a bare living. 

These are cases where these people are going to be taxed through over 
zealousness. In spite of my being hauled up under some sort of an. 
Ordinance, that I am assisting a certain party in evasion of taxes, I will 
rather help tha.t party whenever that man's income is Rs. 500 a year and: 
the Income-tax Officer assesses him at having an income of more thaD. 
Rs. I ,000. So I thinl;;: this' debate coming on the floor of the House at 
least teaches us one lesson. I do hope it will make the Honourable the 
Finance Member a little more humane and he will ask his Income~tax 
Officers and the CentraJ Board of Revenue t.o be a little bit more human 
and not to apply the income-tax rules too strictly to those whose incomes 
are very low and who may not have paid income-tax unless an over-zealou~ 
Income-tax Officer evaluated Bnd assessed their income at Rs. 1,000 or' 
more. 

Sir Hugh Oocke(Bombay: European): Mr. ~as said that it was human 
nature to evade income-tax. Well, I do not know that I should like to· 
agree with him that it is human nature to evade inco~e-tax, but it is. 
~flrtainly human nature to avoid income-ta~, but still I .accept his state-
ipent with his great knowledge of India. I .accept his statement as 
apply'ing to India. That being the case, I think it is very strong support 
to the f.actthat there must be very extensive evasion. I remember once 
& young man about to . enter life and he was considering whether he 
should become an Inspector of Taxes in the United Kingdom and some one 
who was advising him said, "There is a great field in the future for 
Inspectors of Taxes because it is said that if everybody paid the income-
tax they should, there would be no other taxes at all." That probably 
was something of an exaggeration and it is certainly not tnle today in 
the United Kingdom. But to what extent it is true in India, I should' 
have very grave do~bts. I have no doubt in my mind whate,ver that 
there has been tremendous evasion, mostly from the small merchants and 
shopkeepers. Mr. ;Das says that it is human nature. Well, whether it 
is human or not, I do not know, anyhow it is a very natural thing not 
to announce your profits and not to go out of your way to have your' 
income IQssess-ed. Therefore I suppose that it is a natural process for-
the ordinary small shopkeeper and merchant, of whom there are thousands 
and thousands in India, to evade 8,8sessment to income-tax. Now that 
the limit has been reduced from Rs. 2,000 to Rs. 1.000, of course it win 
be very much more serious. Many more thousands Of people are now 
to be drawn into the net IQnd it is a question how many and what pro-
portion of the total can be brought in. It is with this object in view 
and that of tryiug to tighten up the administration, that this matter 
was raised last November and is raised again to-day. We have been 
u1red to make constructive suggestions. First of all, we have been asked 
to prpve Our case. That I think is impossible to prove with faets and 
figurea, but I think by inference .it is self-evident, and I think Mr. Das" 
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remark that it is human nature to ~vade income-tax is a sufficient indi-
cation that no one will deliberately return his profits to assessment unless 
he is forced to do so and if he is forced to do so, so far as he ca,n in 
accordance with his conscience, if h~ has a conscience, he will naturally 
minimise his Frofits. Another fact which causes the profits to be 
minimised in the commercial world is undoubtedly the fact that there 
is no allowance for losses. When a man makes a lakh of rupees, he 
says, "I may make a loss of a lakh of rupees next year and therefore 
I must reduce this year's profit of a lakh of rupees by every means 
I can to a smaller figure so that I may not be mulcted in income-tax on 
a large figure this year when I get no redress for making a loss next year. 
Coming to the actual suggestions, many people have been thinking about 
this subject during the last few months., and certain suggestions have 
been put up which I think would bear mention in this House. One is the 
fact that to-day there is no obligation upon anybody, any private trader 
or individual to send in a return unless he is called upon to do so by the 
authorities. I think the time has come to take up this suggestion. The 
point was debated by the Select Committee that sat on the Income-Tax 
Bill in 1921. They decided that, having regard to the state of India then, 
the state of education and general learning, it was not possible to make 
it obligatory upon every individual to file his return whether he was alilked 
to or not. But I think the time has come now when it should be made 
incumbent upon an individual to do that. It would place the aut,horities 
in a much stronger position because anybody who has not sent in his 
return is supposed to know the law and he is supposed to know thnt 
if his profits Or income exceed Rs. 1,000 he ought to have sent in his 
retum, and ignorance of law is no defence. That is a very important 
matter which requires attention from the authorities. 

Then, there is another point about income-tax pros~cutions. Anyone 
who has been reading the English papers for the last five years will be 
struck by some almost £amous cases which have been brought into the 
courts and they are of well known men who have swindled the income-tax 
authorities for many years and who have received sentences. These cases 
naturally make otber people, who have been doing the same, very nervous, 
and possibly it makes them declare with perfect correctness their figures 
which they have not done in previous years. I am told that certain prose-
cutions, have been launched in India but that the fines inflicted have been 
so trifling, in fact much less than what the income-tax authorities could 
themselves have imposed, that it has not been worth bringing other cases. 
Well,publicity ought to be very useful in this matter, and I hope that 
public, opinion may' force the courts to take a more serious view of these 
cases and to impose heavier fines, and in that way to make people return 
their incomes correctly who have not done so in the past. 

Then there is the further point as to whether mOl'e inspection should 
not be"done from headquarters. After all you can easily have a certain 
numb~r of expert,s attached to your Income-tax Department, who in the 
light of their experience gained in Bengal, can go to Madras or Bombay 
and use that experience and possibly show up lines of assessment which 
are not appreciated looolly. Take a hookshop. The experience in Bengal 
may be that an average bookshop in the bookshop locality makes 8 certain 
figure as profit. Possibly tba.t man goes to Madras and finds that similar 
bookshops are not bsihg assessed on, the ground that their ineome is not 
large enough! to be assessed. That experience of experts going round the 
I B 
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country may assist to show up irregularities in the income-tax adminis-. 
trati6n of particular provinces and would be a great moral check on the 
pe~sonnel of the Income-tax Department, as they would know that there 
would be some one coming along once Or twice a year, who was a great 
expert in his subject, and who would pounce On a given street and ask why 
boOkshop No. 171 had not been ~sessed, or why only assessed a~ so 
much, when its turnover must be so <Bnd so. These ~e the sort of thmgs 
in which experts travelling round the country from headquarters could 
assist. I should be very interested to hear from the Honourable t·he 
Finance Member how they have been thinking on .this matter in the last 
few months and what steps they have in their mind. It ,must be obvious, 
I do not t,hink it can be denied, that now that the, income~tax: limit has 
been reduced to one thousand rupees, evasion will be far more serious 
than it has ever been before, that is to say, as regards the number of 
eases,-whether it will be in the actual revenue is another matter. There-
fore I think this matter should be ventilated and any step possible to 
bring in the correct amount of tax from individuals should be pressed. 

lIr. C" S. BaDia Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, the Honourable the Leader of the European Group 
was saying that Mr. Das was speaking in favour of the evagion of income-
ta.x. 

Sir H.ugh Cocke: That is rather an' exaggeration. I merely said that 
in his view it is human nature to evade it. 

Kr. Q. S. Ranga Iyer: I aDi glad the Honourable the Leader of the 
European Group has generously removed the wrong impression that I 
at any rate had about his speech and perhaps some others also on this 
side of the House. Because I think nobody would stand up on the floor 
of the House and no responsible man would say out in the country that 

. anyone should evade the income-tax. As a matter of fact, I do not· 
think there can be any controversy about the stated object of the motion 
that the European Group has moved today. I think Government them-
selves will welcome a motion of that kind because it is calculated to 
strengthen their hands. But the only objection that I have to that 
motion is the plea that the Honourable the Leader of the European Group 
Pll:t forward, namely, that there should he a severity of punishment for 
evasion which he says there has been in his own country. I am quite 
willing to admit that England is one of the most heavily taxed countries 
in the world; it is also a well-known fact that England 'is also one of the 
most educated countries in the world; it is also a well-known fact that 
Englan~ i~ one of the richest countries in the world; and most important 
of all, It IS worthy of note that England is a country which is governed 
by Englishmen and the Government is responsible to the people lind the 
taxes which ,are put upon ~he people are put with the people's Own consent. 
On the ~oor. of this House we rejected the Finance Bill, and with the 
power .whICh IS • not shared ~.v the people that England has in this c<>1;lntry, 
the FlDance BIll was certIfied. If the House of Commons had rejected 
the Fi~ance Bill, Englishmen would have had to go and consult their 
people lD a general election and a· new Government would have come into 
existence. 'Therefore, Sir, I would ask the Hondurable the Finanee 
Member not to take the very mischievous advice of the' Honourable the 

~ J 
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Leader of the European Group and chastise those who evade income-tax not 
only with whips but with scorpions. 'fhat is what the Leader of th& Europ-
ean Group implied when he said that the fines were trifling. He wants very 
severe punishment; he wants sharp exposure of the offenders. All that 
will come when power is transferred from that side to this side. Till then 
I will only ask the Finance Member to secure OUr moral sympathy and 
support against the evasion of income-t8x. but not to tax the tax-payer 
with a heavier tax, namely r a savage punishment for evasion. That would 
be a disaStrous thing when the Government have no responsibility whatever 
and when the House has given them no power to t.ax the people. 

Mr. E. P. JiIody (Bombay Millownerrs' Association: Indian Com-
merce): Sir, the issue before the House is of such a tlimple nnd straight-
forward character that I do not. think there need have been any disagree-
ment amongst ourselves. There is no doubt about it that a great deal of 
,evasion of jar'ome-tax takes place. My Honourable friend Mr. n. Dus 
said that it was a very common every-day affair. 

lIr. B. Das: 1 did not say that. 
)(r. H. P. )(od1: He said it was hwnan nature to do it. I entirel,Y 

. agree 

Mr. B. Das: Do you want to pay any income-tax on ';our foreign in-
vestments ;1 

lIr. H. P. )(od1: I think this interruption was unneeessary, because 
I was going whole-heartedly to agree with my Honoura.ble friend. As a 
matter of fact I have already said on the floor of this House that many 
people regarded it as a sort of religious duty to dodge the income-tax 
collector. And whether it reflects upon, human nature or not, I think 1 
was stating what was an absolute fact. I cannot say that I p.·rsonally 
know of a great many people who do that, but 1 have not the least doubt 
that a very large number of people exist who think it morally right and 
justifiable that they should try and escape the clutches of the income-tax 
collector. That being so, the only question that arises is whether Gov-
ernment propose to take any action, and if so, what. My Honourable 
friend who moved this cut referred to the speech of the Finance Member 
in reply to his general observations last year, and he said that the Hon-

o ourable the Finance Member had generated a ··certain amount of heat. 
,VeIl, Sir, I also was unable to follow the Honourable the Finance Member 
in his observations last year. It is no reflection upon the Income-tax De-
partment. After all you must remember that there are a great many people 
who are out to cheat the income-tax authorities and who have resoU!'ces 
and who probably know the rules of the game better t.han the in(:ome·tax 
people. And therefore it is no reflection upon' the income-tax authorities 
that a certain n'umber of people should escape them, find I do .n'>t think 
that mv Honourable friend the Finance Member should bloke it as a 
reflection upon those' people who are runnin~ the income-tax law in this 
country. And therefore this is an issue which in my opinion c.ught to 
receive a very sympathetic consideration from the Finance Member. When 
however, the Finan~e Member in his Budget speech this year 
se.id' that he had ~ received 0 very little advice or gui~ance from 
those peOple whom he had .openly invited' ~o assist him i~ .this matter, I 
thbik be 'wall right. The,'f-au!t however is riot altogether with the 1"Rders 

D 2 
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of commercial opinion in this country. So far as I am concerned nt any 
rate and people in Bombay are concerned, the Finance Member was 
going to that city and those people who were .arranging his. pr(~aIDI?e 
had asked fI number of people to appear before hlDl and to assIst hIm wIth 
whatever they thought was reasonable in this matter. I at any l'ftte was 
willing to appear before the Honourable the Finance Member, but he did 
not turn up and I have not the least doubt that when he tours the principal 
cities of India next time, when he goes to Calcutta, Madras and Bombay, 
he will finO. a few people at any rate who will be able to tell him some-' 
thing about the way in which income-tax is evaded and how, th!l (~OJ'.ltroJ 
can be tightened up. The Mover of the cut, my HonoU1'8ble·· friend 
Mr. Tait, suggested the appointment of a coptmittee, not rlecessarily of 
officials but of at least people who know ~omething about this husiness, 
and I think it is a suggestion which might be carefully Adopted in this 
connection. After all, the income-tnx authorities may not be the best 
people to judge how far the tax is being evaded and what measures should' 
be adopted for the purpose of gettin~ round that evasion. Home (,OTllmer-
cial men. if they are associated with the income-tax authoJ"itit~S, might be 
able to give a hint or two which may prove very useful; ami therefore. Sir, 
I submit that the suggestion of my Honourable friend ought to he r.;>ceived 
with considerable sympathy by the Government Benches. 

As regards the observation of my Honourable friend, Sir Hugh Cocke~ 
while it is true that in England the law is much !Dore severe uylon I,eople 
who dodge the tax there than it is here, I entirely agree with what my 
Honourable friend, Mr. Banga Iyer has said in that connection. I am not. 
saying that because England is a richer country and India is a poorer 
country, therefore the people are justified in evading the tax and in escap-
ing this light punishment. That is not the point of view. I take his 
point of view to be, and that is 8 point of view with which I am in ngree-. 
ment, that owing to ignorancp a great deal of evasion ma~' take T))ace. 
which is not necessarily criminal in intent; and therefore l,pfore the ma('hi~ 
nery of the income-tax law is tightened up and more severe }Jt.nif.hment 
is meted out to defaulters, a great deal of circumspection requires to be· 
exercised. Therefore, Sir, I hope that this motion before the House will 
not be construed as arming the authorities with larger powers <Jf meting out 
punishment to defaulters, but as conveying to them the deliberate opinion 
of this House that a great deal of evasion is taking place and that the 
Government, with all their resources, might look into that question and in 
th~ir examination of it they will be certainly entitled to assistance from those 
people who know something about the administration of tIle Income ·tax 
.Act. 

Mr. E. P. Thampan (West Coast and Nilgiris: Non·Muhammadan 
Rural): Sir, may I say a word in this connection? -I am !'lpeakin~ about 
the condition of affairs in ~he villages and not in big towns like Madras, 
Calcutta, Bombay and other places. Before the introduction of the reforms 
and income-tax became a central subject, income-tax was recovered 
through the agency of· the village headman and other revenue 
authorities. I remember in my place the village headman forwarded a 
list of people liable to be assessed to the Revenue Inspector; both 
the village headman and the Revenue Inspector knew' more or less inti· 
matelv about these people, and if· they had any ill'iev8nce t.hey had' 
naturally the right of making their representations to the Tahaildar. The-
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~hsildar who was very often a native of the taluqalso knew the C<'ndi-
tions of the people and so th~e was no trouble at all. Avoida~e of pay-
~ent was a good deal less m those days. After the centralisation of 
Income-tax a separate agency was created. As a matter of fact now in 
my place t~ere is an Income-tax Officer stationed at Palghat for three 
t~l~s. ThIS Income-t?x Officer whose jurisdiction is wider than 1\ revenue 
dIVISIon haa got only hIS establishment in his head office. ~'here is no one 
who is i.n conta~t with the people to help him. I really do not know wiio 
.~ends hIm the list of people of the remote villages who are liable to pay 
mcome-tax. My own conjecture is that he gets his infDnn~,tion from ail 
kinds of people, with the result that there is a good deal of uvoidantJe or 
evasion of payment of income-tax. Another aspect of the (lUestion is this: 
i~ would be considerably cheaper to go back to the old alT8ugement. 'rne 
VIllage officer, the Revenue Inspector, the tahsildar the Divisional Officer 
and the Collector are all paid more now than in the old days, though 
much of the work they were doing before has been released Rnd taken 
away from them. Formerly the Collector was in charge of the District 
Board, salt, income-tax and other things, and he is not likely to demur to 
take up the income tax administration also. So the be"lt way to lIJanage 
income-tax in the districts is to revert to the old svstem; and it will save a 
good deal of expense also. Probably the Local Governments might want 
a contribution for managing this branch of the administration; and it is 
but well HIld proper that a certain amount should be given to them. I 
command this suggestion for the consideration of the Governmont. 

Kr. T. ]I. Ramakrishna Reddi (Madras ceded Districts and Chittocr: 
Non-Muha~madanRural): Sir, when my friend, lVIr. B. Das snid that 
there was a human tendency to avoid income-tax, r expected he would be 
liable to be misunderstood in this House, and the Honourable the Leader of 
the ~uropean group was not slow in giving expression to my expectation. 
I do not think he has interpreted correctly what Mr. !las meant when 
he said that. What Mr. Das said was that on account of the: over-zealous-
ness of the Income-tax Officers they levy income-tax indiscriminately and 
some of those persons who do not ha.ve any taxable income are on that 
account brought under their purview, and hence there will be a' tendency to 
esca.pe such inhuman and unjust taxes. I think tha.t wa.s what he meant 
when he mad.e that statement; and it is exactly so. When my friend the re-
presentative of the millowners Association, Mr. MOOy, supported the sta.te-
ment that there was a good deal of evasion of income-tax in this country, 
I do not think he said that with any knowledge of those income-tax 
assessees who come under lower grades of incomes. I think perhaps he 
spoke on behalf of the class or interest which he represents, that is, the 
millowners. It may be that they are out to escape the income-tax, and 
for that T invittl any rigorous application of rules from the Government. 
I will support Government in their endeavour to prevent that; but when 
he wants to talk about other income-tax assessees who come under lower 
grades, I enter a caveat. My friend may laugh at me but it is a fact, 
and I will be supported by anyone who knows anything about the working 
of the Income-tax Act in the interior villages, that many of those who do 
not earn that amou~ of income also come under its purview. What t~ 
income-tax assessing officers do is just to issue notices to some persOns about 
whom they hav.e got some private information that they earn s~e income 
and assess them to income-tax and ask them to produce theIr accounts 
and other information. Generally, these small shopkeepers and others do 
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. not ,k,eep any accounts, and' so when they come to the Income-tax Officer 

and say that they do not maintain any accounts, they are assessed arbi-
trarily and the amount has to be paid; and once they come within the 
tax, it continues wheth~ they continue to get any income or not. Once 
an assessee always an assessee-Naturally these people being illiterate,. 
even though they have to pay from year to year, they are not able to 
maintain any accounts as required by the Act; so it is more of exaction 
than of evasion that we have to deal with. Instead of stressing. that aspect 
the whole debate has taken an one sided affair, that is, regarding the 
evasion of income-tax. Now that the minimum incidence of the income-
tax has been lowered, it is all the more necessary that we should confine 
ourselves to the question of exaction rather than evasion, because a larger 
number of persons will come under the purview of these Income-tax Offi-
cers; and so it is all the more nccessarv to see that there should be no 
exaction. But not a word has been said about exaction so far by any of 
the previous speakers are concerned. Everything has been said about 
evasion alone. For instance, take an 'individual, the motor bus owner: no-
doubt he gets 5 or 6 or even 10 rupees a day on his bus .service. But look 
at the expense: he has to pay not less than Rs. 1,000 as tax to the 
Government per year and about 6-8-0 per seat to the District Board; also, 
he would have borrowed amount for the purchase of the bus itself; he. 
does not keep any account of all these things: in addition he has to pay 
interest and the pay of the conductor and driver and running charges; he 
does not keep an account of all these things. What the Government looks 
at is that he earns so much per day, and therefore he comes under that 
.category. I say therefore that there will be more c,,"ses of exaction thaD. 
there have been heretofore. I do not deny the fact that there may be· 
cases qf evasion; but it is very easy for the officers to check the accounts' 
and statements in the absence of accounts. and if they find that the' 
accounts or statements are not correct then they can inveStigate them and 
bring defaulting ,people to book. But at the same time you must take 
note of this fact also namely exactions. 

My Honourable friend the Leader of the European Group said that ,the, 
punishment for defaulters is not so rigorous in this country as it is in 
England. That has been sufficiently answered by my friend, Mr. Ranga. 
Iyer. There are also other reasons. In England the tax is levied on most 
humanitarian grounds. They levy income-tax on a person after giving 
allowance for his maintenance, for the maintenance of his wife and 
children, and if there is any dependant, they make allowance for him also. 
and tax him on the extra income if there is any. So there is no reason 

12 N why he should evade the payment of income-tax, whereas in _ 
OON. India Government do not take any notice of the circumstances 

of an assessee, they' do not take any note ~f the peculiar social customs 
of the people nor of the large joint family system under which only one-
member earns while there are a number of dependants on him. He may 
have a number of children and a number of daughters to marry for whom 
he ~ay have to .give large amounts by way of dowry and also" incur huge 
mamage expendlture,-an these things the Income-tax Officers do not 
take into consideration, and in assessing an individual they will not make 
any deductions for all this expenditure. That is one thing. 

Then with regard to companies, here also they do not make any allow-
ance for 10~es in the previous year, and if the assessee gets a little income 



" , 

"'4101 

the next year within the assessable limit, the~ he is ta~ed. . So I submit, 
Sir, that you should not apply the. r?le SO rIgorously lD ~hls country as 
you do in England where the conditIOns are altogether different. 

Further, Sir, here the appellate authority and the authority who levies 
the tax is one and the same person or rather the same department, where-
as in England the appellate authority is quite different; th~ ~epresent~­
tives of the people of that county namely, Income-tax Commlssl0I!-ers w~ll 
sit as an appellate authority, and so there is not so much. rlgour lD 
England. Therefore, Sir, for all these reasons I oppose the MotlOn mov.ed 
by my friend and also in view of the fact that the actual facts are qUlte 
different from wha1 the Honourable the Mover has stated. 

Mr. B. sttaramaralu (Ganjam cum Vizagapatam: Non-Muham-
madan Rural): Sir, I am largely in agreement with the remar~s made by 
the Honourable gentleman who has just sat down. I do admit that the 
avoidance of income-tax is bad, but I must at the same t:me say that 
unjust imposition of income-tax is worse. There is no judicial control over 
these assessments. A Bill is now awaiting introduction in this House to 
which most of the ::\Iembers of the Oppo!;ition have appended their signa-
tures, and unless and until we are satisfied that the assessments have been 
properly made, and unless there is a guarantee that thOse assessments 
would be capable of being reviewed by a judicial tribunal, I for one, Sir, 
can never have any sympathy for the proposition put forward which would 
merely strengthen the arms of the executive. I know, Sir, that there may 
be here and there cases of avoidance of income-tax, but to say that there 
is a large number of such cases is not to pay a compliment to income-tax 
officers. At the same time, I know for a fact that there are several cases 
where unjust imposition has been made without any redress. There was 
one case recently whe.re a tax of a lakh of rupees was imposed on a man 
and the man being unable to pay the Income-tax Officer had to negotiate 
for the .sale of his estate. There was also another case in which a heavy 
tax was. imposed on a man and he had to file a petition to declare him-
self insolvent. Several instances of tha.t kind can be multiplied, and I am 
surprised that my Honourable, friend. Mr. Mody had no sympathy 

I 

Wlr. 11. P. Mody: It is entirely beside the issue. 

Mr. B. Sitaramaraju: It is not entirely beside the issue, because when 
you say that. there is an avoidance of income-tax, if yoU do not at the 
san;e ti~e. admit that th.ere is :n very many ca~e~ inju~tice done by way 
?f ImposlDg heavy taxatIon, that would be aVOIdlDg a material point in 
Issue. I for one am not prepared to support any proposition which would 
go to support the arms of the executive unless such judicial control is 
accorded to us~ 

'stl Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I did not intend to take part in this debate, but I ilhould be 
fniling :n my duty if I did not inform the Members on this side of the House 
:'~at are the implic'itions> of t~e motion moved bvMr. Tnit. I shQuld have 
;-xpected thnt, after the lUCId eloquence on the last occasion when he 
mdulged :~ ~enera1ities and avoided specific recommendations, he would be 
content- WIth the assurance that was given to him by the Finance Member, 
.bu~ now that he, has returned ~o the charge ,with the same vagueness, ,with 
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the same generalities and with no constructive suggestions, I feel surprIsed 
whether the Honourable geptleman has not contracted some. sort of mon~­
mania or, shall I say, magalomania for evasions and aVOlda~ce of thIS 
tax. Mav I remind the Honoutable the Mover of this Resolutl?n that the 
question 'of avoidance or evasions is not really germane to mcome-tax. 
We have the cust<>ms duties, and I am quite sure that the. Honourable 
gentleman when he goes to England, opens a closed box of cIgars because 
he finds that an open box is not liable to customs duty. (Laughter.) And 
I have no doubt that Honourable occupants of benches on the other side 
follow his good lead in that d:rection. If you have a scent bottle, you rip 
open its cover and take a few drops into :your handkerchief, not becaustl 
you need that refresher, but because if a full bottle was to cross the 
channel it would be subjected to a heavy dut.y in the port of London. 
(Laughter.) 
. Honourable Members entirely forget that whenever a person has to do 

an act or make a statement against h:s personal or pecuniary interest, 
t~ere is always a disposition to make a statement most favourable to'him-
self. It is a part of the human trait, and I say to the Honourable gentle-
men occupying the centre group that nobody on this of the House has 
any object:oJ;l,-indeed we artl entirely at one with the underlying purpose 
of this Resolution. Our difficulties become apparent the moment we 
~cend from the cloudy heights of generalities into the dusty level of 

(IParticulars. Let us now come to close quarters and ask what is the spec:fic 
recommendation which he would ask the Fina;nce Member to translate into 
action? On that the Honourable the Mover of the Resolution was ominous-
ly silent, and knowing that fact, his leader ran to his rescue, but in running 
to his rescue, I am afraid, he has run with a hurry without making any 
speed. He said that the time has now come when everybody should be 
called upon to file a compulsory statement of his income, Now, I wish to 
ask the Honourable the Mover, the Honourable the Leader ,of the European 
GrouI) , as everybody is not liable to pay income-tax, how can you call upon 
everybody to prepare and file a statement? Axe vou going. to introduce, 
some sort of Doomsday Book in this country and a~ everybody to prepare 
on the first day of our Lord a statement and then sanctimoniously hurry to 
the nearest post office or the Income-tax Department and file it and say, 
"This is my confession of faith for the ensuing year . . . . . 

Sir Hugh Oocke: I was careful to explain that point. I did not say that 
everybody should be called upon to file a statement; I said that those who 
were liable should be called to file a statement. 

Sir Barl Singh Gaur: If my friend were a lawyer, he would understand 
that he has got into a vicious circle. How do you know tbat the man is 
lia.ble unless he prepares his sta:tement? Why should he prepare-'a state-
ment? Because he is liable. As my Honourable friend Sir Abdur Rahim 
has pointed out, he has got into deeper waters than the Honourable the 
Mover of the motion by making that suggestion. We have been often told 
that the shoemaker should be wary of going beyond his last, and gentlemen 
who wish to advise upon matters which are the special domain of lawyers 
should indeed be wary before they offer their advice. Then we are told 
,by the Honourable the Leader of the European Group tha.t you must pillQry 
everybody who has been found guilty of evasion and avoidance. The v~ry 
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man who taxes is the man who is the final judge. Then, my 'Honourable 
friend on the other side says that such is the law of England. I wish 
again my Honourable friend to go and consult some lawyer expert in the 
English law of income-tax, The whole procedure in England is diametri-
.cally opposed to the procedure prescribed by the Indian taxing law. You 
have Income-tax Commissioners who are drawn from the people, who 
.assess the tax. You have then Income-tax Commissioners who are drawn 
.from the people, who modify the tax and hear appeals against that tax. 
You have the High Court and special commissioners who modify and hear 
nnal appeals. They are all representatives of the people, chosen by the 
.people, and trusted of the people. Then, you have a whole system of 
judicia~ machinery for the purpose of controlling undue assessments upon 
the assessee. Have you got that machinery here? As my Honourable 
friend Mr. Raju very pertinently point-ed out, that income-tax law here is a. 
relic of the old bureaucratic system of ~ie volo, hie jubeo order. "This is 
what I wish; this is what I ordain." It is an entirely antediluvian system, 
.against which Members on the Opposition Benches have registered a. 
written protest, and it is not as mv Honourable friend has pointed out, 
that that largely signed Bill is still awaiting introduction. It has been duly 
introduced, and some of us have written to the Honourable the Finance 
Member to co-operate with us in sounding public opinion before its further 
progress during the next Simla session. What response we shall get to 

. our very just appeal, I wait to see. But the question with which we are 
directly concerned here is this. We all admit, 'and we must admit, that 
in til taxation, and particularly, in the case of the income-tax, there must 
be evasions and avoidance, but that is not the main question. The ques-
tion is not that there is evasion and avoidance; the question is whether 
the doctor's oure would not be worse ~han the disease. And that is a point 
upon which Honourable Members on this side of the House are not sA; one 
with the Honourable Members.in the Centre Group. 

What remedy can you suggest for the purpose of mitigating the evil? 
That is the whole question with which we are concerned. 

Then, it has been pointed out by my Honourable friend Mr. Thampan 
that we have now a new system of procedure, and that the special Ilssessing 
-department that has been instaJled ever since income-tax became a central 
subject has led to large abuses. Those are abuses implicit and inherent 
in the system. When you give any department the sole control and right 
of levying taxes, and whether you wish or not, the asseSSor believes that his 
-efficiency will be judged by the measure of success that he attains in 
'collecting money for his masters, there is always an incentive. 1. do not 
'Say you encourage it, but I say that there is always an incentive inherent 
"in the system,-that the Income-tax Officers are inclined to become over-
ze-aIQus in the discharge of their duties. Therefore, what we now require 
is a salutary dontrol over their over-zealous discharge of duty. 

Honourab!e Members have said that we must have a committee. That 
is a question to which I think there can be but one 'reply. Only yesterday, 
we heard from Sir Abdur Rahim and his colleague Mr. Mitra, and we 
.ngreed with them, that when you have been spending large Sollms of money 
upon committees a¥ commissions which tum out voluminous reports that 
toad the archives of· the Government of India and are afterwards forgotten 
.und never given effect to-wha.t ia the good of having one more committee? 
If my Honourable friend, Mr. Tait, who seems to be an expert; in this sub-
j.~et, .is taken into the confidence of the Finance IMember-he seems to 
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.ijJil.OW, or he'seenls to have a particular knowledge of evasions, and he will 
tell :him how evasions take place., I know, 8ir, that the Income-tax 
omeers do employ informers, and the informers go and give informa.tion 
which is out of 0.11 proportion to the reality of the fa.cts f'Or which they 
vouch. That has led to the accumulated volume of public opinion against 
the Income-tax Department. It is true that the Honourable the Finance 
Member has time and again from his place supported that department. 
I have nothing whatever to say against the personnel of the department, 
and I do not think that any Member on this side of the House is saying 
anything against the personnel of that department. What they are 
attacking is the vicious system, the system that lends to abuse, and it is a 
system therefore which must be'speedily, if no~ immediately, put an end 
to. 

One more wOl'd and I have done. We know as a matter of fact ~at 
income-tax will in the very near future be a concern of the Local Govern-
ments. ("Question" fro~ the European Group.) My Honourable friends. 
nn the other side say "Question". At any rate if it is a question, it is a 
question which can admit of "two answers. It will either entirely go to 
the Local Governments, as they demand, or they will certainly have a 
.;hare therein. But, whether it is orte or the other, the fact remains that 
the future of income-tax is on the lap of the gods, and I have been of 
opinion that we should not now change the policy for the purpose of tight.. 
Miling up the collection of income-tax till we really know where we are. 
1£ it is a concern of the Central Government in the future constitution, 
then let' the future constitutionalists, who will take our place, decide how 
they will levy that tax. If, on the other hand, it goes out of our cognisance 
and becomes a matter for provincial legislation, you would be anticipating' 
their decision by launching out on a ,scheme of our own which, on fWIer 
consideration, we may find not only' to have been premature but perhaps 
positively mischievous. ' 

rMr. rD· -Q. ,11.~ (Calcutta: Non-Mu4alD.Ill8dan Urban): IW/¥I not 
,Present when the Mover of this Resolution spoke, but from the speeches 
oI the last speaker, I gather that he enter.ed some sort of protest against, 
the avoidance or evasion of income-tax which is now supposed to be going 
an, and that there have been pratests fram this side of the House against 
!;(}rne of the praposals which have been put farward fram the centre 
Benches. The objectian, it seems, to me, if I have been able to follaw the 
r;peeches carrectly, is against the suggestian ta Iurthe': tighten up the 
income-tax law in 'Order to ensure that na one wha is liable to payment 'Of 
the tax daes escape taxatian. Sir, I must confess that I da not quite 
appreciate the attitude of thase wha wish to maintain that people who are 
und€'r the law liable ta taxatian shauld nat be taxed. As ta whether or' 
not evasions of the income-tax are gaing an an an extensive scale, I have 
no infarmatian, but it is common prapert~· in Calcutta at any rate, that 
varirl1ls parties wha have at their command a sufficiently IllDg purse have 
the lTIE'flnS of avaiding their just obligntians under the incame-tax law. 
(Mr. B. DaB: "Is that so?") My friend over there may express surprise 
that this is so, but thev must be as much aware 'Of such reports abaut eva-
sion of taxes as anybody else in this Hause, 'Only that same of my friends' 
mav nat wish to admit that fact an the Baar of the House. I am at one 
with Sir H:ari Singh Gour a~d 'Others in saying that the rigours of the-
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income-tax law ought to be lightened, that its. admi,nj$tr~io~ lIlust be· 
made less irke.ome that the Income-tax Officers should behave wlth greater 
cOI)sideration tow~rds the public. Upon that, there can be no question. 
There have been instances within my own knowledge and that of other 
Honourable Members where income-tax officers were unduly severe. I 
know of cases where,' for instance, for very good and valid reasons parties 
have asked for a short postponement of the date for production of papers 
and documents, but the Income-tax Officer has peremptorily refuse(l such 
application and has proceeded, after refusing 8ueh application, to deal 
",ith the case as if no proper return had been submitt~d. These are real 
hardships against which alI of us ought to enter our protest, and it is up to-
thf' authorities here to see that such unduly severe proceedings arE:' not 
allowed. Then, again, I will not say it is common experience, but it is 
the experience of many of us, that the Income-tax Officer when confronted 
with Eoome difficulty or other, invariably goes up to his superior authority, 
the authority which later on might have to hear the appeal in that case. 
'fhe IncoIJ.le-tax Officer goes to him and takes his directions, and he pro-
ceeds to make the assessment in accordance with such directions. The 
result is that when an appeal is taken to that higher authority, the appeal 
turns out to be purely illusory, because the judgment of the Income-tax 
Officer was de facto the judgment of the appellate authority, although it 
did not purport to be so. I am quite aware that, in reply to certain , 
questions which were put in this House, the House was informed that 
directions were being issued in order to prevent anything of that kind 
happening. I only hope that the instructions will be scrupulously follow-
ed by those for whom they are meant. The instructions Ilre to thls effect, 
that if an Income-tax Officer finds it necessarv to consult his superior· 
officer in regl10rd to any case, then that supe;ior authority will not heal" 
the appel1ol. 

Then, Sir, hardships of a different character are weB known to many 
of us. I refer to those cases where small holders of Government securi-
ties have to submit to the deduction of incOJrle-tax cn their securities :It 
the source at the maximum rate, and in most cases it happens that 
~1Jthough the parties concerned are entitled to apply for a refund, the 
IJrocedure involved in applying for a refund is found to be so inconvenient 
that the deduction is never claimed. Poor Hindu widows, Muhammadan 
widows, minors and various other parties similarly situated have found it, 
I will not say impossible to, but as a matter of fact they do not, appiy 
for foome reason or other. Therefore this deduction of income-tax at tM 
maximum rate at the source on the interest of 'Government securities doas 
often involve a great hardship to persons who are hardly in a position to 
benr it. There are many directions in which there can be no doubt the 
incClDle-tax law ought to be modified; so as to lighten the burden upon 
the taxpayers as much as possible without at the same time endangering 
revenue. . 

I will not refer now to the question of the rates of taxes, because for 
present purposes it must be taken HS no longer an open point. The rates 
are unduly high in certain caE.€s. Then, again, the lowering of the limit of 
taxation which baJ.-to be imposed recentl~', that a~ain entaiis a great 
hardship on a large number of people who should have been exempted from 
the payment of income-tax altogether. While I concede all this, the fact 
cannot be gainsaid that there are still many loopholes left through which· 
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it is 'possible for many people who do not deserve any sympathy whatso-
·ever to escape. My own feeling is that such a thing is hardly possible in 
,most cases except with the connivance of the Income-tax Officers them-

selve!!. or at any rate, if not with their connivance, at any rate through 
lack of vigilance on their part. 

1'here is just one other matter to which I might refer in this connec-
-tion, and tha.t is the provisions of the section which provides for 'assessment 
of ineome-tax on incomes which had escaped assessment originally. Section 
"34 lays down that if it is found that anyone has escaped the payment of 
income-tax or has been under-assessed, then the income-tax authorities 
may pR)ceed against him de novo or proceed against him for the recovery 
·of the deficiencv withm one year. Sir, this limit of one vear I think is 

. much too short: and it does admit of abuse in many ways .• What happens 
is thhi. Suppose any party finds it possible, by arrangement with the 
particular Income-tax Officer,. to escape the payment of the full share of 
'hh proper tax, and if that particular officer remains in office for one year, 
then the chances of detection are reduced to nil. GeneralIy,-I suppose 
that is a fact,-Income-tax Officers are not transferred very frequently 
'from one place to another. You can safely take more than ene yeal' as 

--the period during which he will remain at a particular place. If, on the 
other hand, instead of making it one year, you extend the period, it is 
'morc likely that another officer may .come later on to the same section, 
and the verY fact that another will be there, to whom it will be open to 
ch~k the ~ssessments made during the preceding period, will itself act 
as n deterrent on any particular officer from making any arrangements 

'with any party. Either you extend that period of one year to two or thr.ee 
years. or see to it that your officers are more frequently changed from one 
office to another. I know this does involve a reflection on the officers con-
cerned, but I venture to, suggest that an inquiry might be. niade by the 
"Finance Department in~~bis matter to ascertain whether or not there IS 
.&ny ground for the app:rehensions expressed. 

Then there are certain defects in section 41. Asa matter of fact 
,tilE're has been a decision of the Calcutta High Court, to which I do not 
'1\')sh to refer at length, which has held that after an assessee dies, it is 
'not open to the income-tax authorities to proceed agah:!ft his legal repre-
-sentatives. I do not see why that should be so. My point is this: if we 
'have got to pay the tax,. let us all be placed on the same basis. I do 
'not like the idea that I should have to pay my #UIl quota, whereas my 
1riend over there will somehow or other manage to esca.pe. That is not 
iair. As my Honourable friend, Sir Hari Singh Gour, has pointed out, 
you cannot help evasions of any law, however stringent the law may be, 

:'but if there are patent defects in the. law, then there is no reason why you 
should not remove those defects or any possible loopholes which you can 
anticipate. That is my view. I know of a case where the executor of an 
-estate was served with a notice of assessment on behalf of the estate which 
be was representing. Proceedings went on up to a certain point, and 
then that executor died. Another executor came in his place, and this 
-executor took the point that under section 41 he was not liable. The pro-
f'eedings which had been taken against the former executor, it was said, 
~me . to, all end on the death of that executor, and could not be re\':ived 
against the present executor. The present executor. could be held liable 
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in respect of only the period that he was in office. Sir, that point has. 
been taken, I know. The point has not yet been finally settled in the 
sense that the High Court has not yet had an opportunity of pronouncing. 
a final opinion on that question. But I think, Sir; the law ought not to be, 
left in any state of uncertainty. You have in section 41 certain categories. 
of persons specifically mentioned. There is no reason why you should not 
specifically include also the case of an executor. Therefore I say, if you 
examine the matter impartially, there can be no question that there are .. 
many directions in which the law can be improved, I mean, not in the· 
sense of tightening its rigour, but for the purpose of securing that those 
w~o are liable are really made to pay. That is all I have to sa~·. 

Several Honourable Members: The question may now be put. 

Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban) : 
Mr. President, I shall not take much time of the House. I am sorry r 
was not present when the Honourable Member, Mr. Tait, moved his 
motion, but, as I gather, he has not put forward any definite proposition 
before this House. He has complained cSf the laxity of the administration 
of the income-tax law and suggested that the penalties provided in the 
Act should be made heavier and more deterrent than at present. Well. 
that is a proposition of a very general character, and as has been rightly 
pointed out by my Honourable friend, Sir Hari Singh Gour, it does not 
lead anyone anywhere. I wish specially to point out this that the income-
tax law as it is is not of a charll.Cter which has satisfied any portion of the 
public. There are provisions in it which do require re-examination in the 
light of the experience we have had of its administration. Sir, if the 
suggestion was that the whole of the income-tax law ought to be reviewed 
and a fresh Act drafted, then we should be prepared to support such a pro-
position. As regards the evasion of income-tax and of the Income-tax 
Officer, I do not t,hink that is a phenomenon that obtains only in this' 
country. As has been pointed out so nicely by Sir Hari Singh Gour, 
customs duties in Europe, for instance, are systematically avoid~d,-and 
I know thez are avoided by persons placed in very high positions in life, 
persons very rich. They think that to evade the customs officers in different 
countries is no crimel at all. I do not think this statement will be challeng-
ed 'by anyone. The tax-gatherer has never been popular in any country, 
and I am sure he is not so in England and has never been so if I have 
read the history of that little iMand aright. But one seri.ous point which 
I want to bring to the notice of the Rouse is this. Under the Finance Bill' 
as it lias been passed by Government, 350,000 assessees have been added 
to the list. I want the Government just to imagine what that means. 
Government have provided for, I believe, 18 lakhs of. rupees in order to· 
meet the expense which the administration of the law, as now extended, 
will involve. 850,000 assessees means a very large number of people' 
whom the Income-tax Officer will have to assess, men whose incomes are 
only Rs. 1,000. \ That would mean a class of people who are not in the 
habit of keeping accounts, such as, small shopkeepers, small tradel'Ff and' 
men who do yery small business in all parts of the country. Sir, I really 
shudder to think, when the Act is in full force, and when 350,000 people 
are brought under ~he operation of. tlie income-tax ga.therers, -wh.at the. 
political consequences :will. be. N:obody likes to pay income-tax and when 
yo'~ are g'oi~g to exac\. a certain amount of money from people with BUch 
Q small income as Rs. 1,000. you may take it that the popularity of Gov~ 
ernment will diminish in that proportion. I am really. aUaId .thatone', 
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certain result of the extem;ion of the income-tax to thIS large class of 
people with very small incomes will be that th~ poli~ical unrest in the 
countrv will be aggra,"ated. I should therefore like to warn the Govern-
ment to see that the administration of the Act is so carried on that the 
least hardship may be caused to the large class of pe~p!e now: brough.t under 
the operat.ion of the Act. I feel that when I ~m glVln~ thI~ warnmg .and 
advice to the Government, I am not exaggeratIng the SItuatIon. I beheve 
that thev themselves will realise that it is rather a serious undertaking to 
assess 350,000 people in the country, and they cannot be too careful in 
seeing that the administration of the Act is not carried on unduly harshly. 

The Honourable Sir George Schuster (Fin-imce Member): Sir, in some 
respects my task in replying to the original motion is a somewhat; easy 
one for, if I am to oppose the motion, I think I have had a good deal 
of support for that line of action coming from my Honourabl~ friends 
opposite. But I am sure that they will not quarrel with me, if, though 
I welcome their support, I prefer to put my own case in a slightly 
different way. I think it is very important that we should endeavour to 
be clear as to the exact issue which is before the House, and I confess 
that, although my Honourable friend from Bombay, Mr. Mody, said that 
the issue was a very clear and simple one, -I was-at least until he had 

,spoken and thrown the illuminating light on the subject which he generally 
throws on any situation,-in some difficulty in understanding exactly what 
was the case with which I have had to deal. I have tried to clear up 
my own mind on the subject and I wilt if I may try to clear up the 
minds of Honourable Members in the House on the issues. 

In the first place, I wQuld like to say at once that I am not concerned 
with the moral issues; I am looking at this matter entirely from a business 
point of view. Although I am sure all of us are grateful for the illuminat-
ing confessions about his own human wea,knesses in the matter of evading 

. Customs duties which fell from the lips of my Honourable friend the 
Leader of the Nationalist Party, we need not really concern ourselves with 
that aspect of the matter. Now, Sir, if I come back to the- speech of 
my Honourable friend on my right, who moved this motion. I think 1 
might interpret what he said in three alternative ways. In the first 
place, he did say that his reason for moving this cut was his dis-
satisfaction with the reply which I had- given in the case which he made 
last November in my Budget speech. That is a point which T can 
explain later. The second possible interpretation-and I am very much 
afraid that this is the interpretation which my, Honourable friend himself 
would put on his motion-is this; that there does exist in this country 
today an abnormal amount of evasion of income-t~x which by the 
exercise of ordinary efficiency on the part of the Income-tax Department 
we could prevent, and that, if we could prevent that, We should achieve 
such revolutionising effects in our returns of income-tax that we should 
be able to relieve other tax-payers to the---extent of several crores. Sir 
if that is my Honourable friend's Cl8se, I must contest it to the last 

. ditch. The third possible interpretation is this, that there exists in India. 
toda.y. as in all countries. a. substantial amount of avoidance of income-tax. 
I mIght further expand this interpretation by saying that, conditions' being 
what they are in India, the extent of the avoidance of taxation which 

_ g?es on here may be larger than it is in othel' countries which have a. 
hlg;her. s~$nd~r? of.ed1,1cstiot;t ~nd a smaller area to be covered by Govern-

-ment authontles In collectmg a tax of this kind,-as for Elxa.mp1e in 



England. But,-to continue this interpret~tion of the- case,-it is, as I 
have already said, that there is in India ,a substantial amount of evasion 
as in all other countries and that it is the duty of Government to pay 
vigilant attention to the matter, to be constantly endeavouring to improve 
and' make more efficient their machinery for preventing this evasion, and 
to be ready to listen to suggestions which may come from the business 
oCoinmunity 01' frolll other unofficial quarters as to improvements which 
they could effect. If that is my Honourable friend's case, I am perfectly 
ptepared to accept it. 

Now, Sir, going back over these three interpretations, I am sure the 
House will appreciate that I did not attempt to deal exhaustively with this 
case of evasion of income-tax in my Budget Speech. I am sure the 
House will agree with me that my Budget speech -was long enough without 
that and that there was no room for its enlargement to the extent that 
would have been necessary on that particular topic. But I did try to 
put in a few words some account of what I had done since this matter 
was diBcussed last November. I think my Honourable friend is perhaps 
a little ungracious in having cha,racterised that account as totally unsatis-
factory and insufficient. He knows perfectly well that I have been in 
correspondence with the members of his Group, and that I have expressed 
my willingness to discuss their suggestions in detail with them as soon 
as the urgent pressure of work which falls upon a FiIll8.Dce Member's 
-shoulders during the discussion of the Budget and Demands for Grants 
is over. I repeat the assurance which I have given that I am very anxious 
to go into the points which my Honourable friends have raised and to 
,consider whether there is room for some improvement in our machinery., 

Then, Sir, if I turn to the second interpretation, an interpretation 
which implies that there is an abnormal amount of evasion going on 
which could be stopped by the exercise of the ordinary efficiency, and 
which would improve our revenue in terms of crores, I must take the 
line- that my Honourable friend has entirely failed to establish his case. 
He said he would have liked to hear from me how we, on further 
considel'lation, v.iewed the figures which he put forward last November. 
I thought that I had gilVen some answer to him in the course of the 
debates in November. My Honourable friend's caSe rested mainly on 
this ground, that according to statistics which he collected from BUlma 
it was clear that if in Bengal there was the same efficiency of collection 
as he maintained was exercised ·in Burtna, then we should 'gain three or 
four crores. I doubted the figures on which my HGnourable friend based 
his case. But I took the broad line with him that it was quite impossible 
tor us to believe that we had in the Income-tax D'epartment in Burma 
an example of all that was perfect, of the greatest possible efficiency 
which could be taehleved in this world; whereas in Calcutta we went to 
t~ ()ther extreme and reached the actual basic limit of inefficieri.cy: I put 
it to'him that on~the face of it that w~ an impOssible thesis. Since tihen, 
I have had'most carefully examined the statistics on which he based his 
case. I am ,afraid it will be imp08sible for me to' go through those iigures 
in the time,available to-day, but I should be very glad to furriish my 
H-onourable friend with what -I think he will aocept asa complete answer 
to that partieular line of argument. Nevertlieless; my Honourable friend 
repeats, as far as I urlaerstood him, the caSe which he put forward before 
aIld . he bases his argument entirely on' his own ," conviction" . In the 
~while ~r:e l~ ~pve~ber, I '~ave,·.,ar I i~QJ'lP.ed; t~e' House:- taM ~ 
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such opportunity as was possible to cObsult with the various business; 
organisations on this matter. It was, I am afraid, as my Honourable 
friend Mr. Mody has pointed out, impossible for me to go down to Bombay. 
and meet certain business representatives there, but I did have the 
occasion to' go very fully into the matter in Calcutta, and I confess that 
I was disappointed with the wa,y in which evidence came forward for-
establishing this case for evasion. My Honourable friend admits that 
r;ow, and his answer is that it would be foolish, and it must surely have 
been beyond anything that I could have expected, to hope that I should 
get from himself and his business a,ssociates any direct evidenCe of evasion .. 
But I put it to my Honourable friend that, while it may be very difficult 
for him to produce that evidence, nevertheless if he spoke entirely without 
evidence from what did he derive his conviction? It is a little hard to-
understand the line which my Honourable friends on the right are taking. 
It seems to me that the case is rather like this, if I may give him a. 
homely example. Supposing one of my Honourable friends is held up· 
between Old Delhi and New Delhi for exceeding the speed limit in his 
motor car, and he asks the policeman who holds him up, what {~vidence· 
he has got that he was driving at sixty miles an hour. The policeIlUlD 
says, "I have not got a stop-watch. I do not know. But you nave a 
speedometer in your car and you must know whether you have exceeded 
the speed limit." It seems to me that that is rather the line which my 
Honourable friends fire taking. If they expect us to accept the position 
that there is a large amount of culpable evasion on the scale which my 
Honourable fraend's figures indicated, then I do submit that it is up to 
them to produce at least some evidence to us of concrete cases. I would 
go further and say that their general line of IBl"gument is-and it was 
Implied in what fell from the Honourable the Mover,-their general line of 
argument is that we who work in Government offices in some way or 
other dive!;t ourselves of that matter-of-fact common sense which we 
might have enjoyed when we were indulging in other and more profitable-
occupations. That I take it implies that my Honourable friend, who still 
enjoys that easier and more profitable form of life, does in his own person 
preserve that matter-of-fact commOn sense which he 80 much admires 
and of which I, apparently, and my official colleagues have long ago 
divested ourselves. I appeal to my Honourable friend, why does he not 
come forward to give us the benefit of tha.t matter-of-fact common sense-
and tell us how we can overcome' this great evil on which he has enlarged" 
so eloquently before the House? I think that on these lines the case' 
put forward is, if I may say EO, an unreasonable one. But I do not wish 
to stress that point too much and I hope that on reflection both the Honour-
able the Mover and those who sit with him on those Benches will be able to-
accept the third and the more modest interpretation which I have given-
to their position, the interpretation that is that there is evasion, that is a 
normal feature of the administration of income-tax law in any counhy. 
that the probabilities are that it exists owing to the Mture of the caSe to 
a larger extent in India than in BOrne other countries, and that it is our' 
duty to do Our best by detailed measures to improve the machinery which 
we have for preventing it. On those grounds I am prepared to discuss the' 
matter with my Honourable friend. 

Now. I have here material which could easily form the subject of • 
speech for another hour and a half, dealing fully with 12 8uggestionstbat 
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ha.ve come recently from the Bombay Champer of Commerce and with. 
hulf-a-dozen other suggestions which have nome from other quarters, but 
I do not. propose to go through those to-day. I propose to discuss them 
with my Honourable friends. A good many of them will require legislation 
in some form or other, and judging from what has fallen from the lips 
of my :aonourable and learned friend the Leader of the Nationalist Party, 
I think n good many of them will encounter a fairly strong opposition in 
this House. That doe!;> not mean that we shall not· necessarily proceed 
witbthem, J>ut the,ma.tter is no~ quite so aimple as my Honourable friends 
think and· it does require very.careful consideration as to the exact form 
in which we.,should put forward these. proposals. Now, I do not want to 
#"ighten .the· ;House by what 1; have sa,.id. The prQPosals which 1; have in 
my mi,nd ~nd which w.ould require ,Jegislation are all fa,irly simple and 
not of a very4J;'astiQ nature, ~~d I am a.fr~d I carlnot hope that they 
are . gojng to pr04uce. (Iony very seD88tional results. They are exactly of 
the nature of the mea.sures to which I have already referred, small points 
of . detail which will· to some ex.i;ent tighten up our machinery and 
thus, we hope,iwprove its .efficiency. It is measures of such a kind 
which we have been considering, and which We are prepa,red further to 
d,iBcuss; .I/md if there are any other suggestions on those lines, whether 
they come from my Honourable friends on my right ·or-.from my Honour-
able friends opposite, I say here that we shall be very glad to receive 
them and that we shall give them our 'JIlost ~eful C9nsideration. I think, 
Sir, that is all that I need say On the subject. Before I sit down, I 
woulq tbe;\'efore. S\llll up. what I have ,said by inviting my- Honourable 
friends on my right to accept the modest, and I think I may. say the 
common sense, interpretation which I have put upon the motion moved 
by my Honourable friend; and, having taken it in that light, I would 
suggest to them th,at, in view of what I have now said, they should not 
press the matter to a division. 

JLIr. JQjhn Talt: Sir, I do not propose to take Jp much time of the House 
becauRe I feel that I have more or less established my. case as 

I p... regards evasion of income-tax. With probably one exception the 
Honourable the Leader of the Independent Party every other speaker has 
clea;rly ag,mitted .that evasion does exist and does exist to a serious extent. 
My Honourable friend Mr. Das went further and pleaded with Go-rernment 
to make it more easy for the evasion to continue. Several of his friends 
made an attempt to' whitewash that speech which was an extraordinary 
statement, but I am afraid they signally failed to do so. However, the 
fact remains that there was not one single speaker who got up to say that 
evasion did not in fact prevail. 

There was much complaint made about the oppressive tactics of the 
Income-tax Department, and with that I have a fair amount of sympathy. 
But I do contend that. the fact tha.t honest; people are harassed by the. 
Income-tax . .Depar'liment is no. !lrgu~ent that dishonest people should be 
allowed to 6I\Cape. It is. one of. our ~qtplaiDts that the time and energy of 
the Income-tax Department is in a great ~an:v cases, expended frwt'Aessly 
in harassiIlj:! honest people when their time could be much beUer employed 
in Sleeking for new assessees. 

It was somewhat dMicult to find from the speech of the Honourable 
the Leader ;of the NaWona.1ist Party what .his attitude towards evasion of 

o 
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income-tax was, but one thing that was clea.r from his opening remarks was 
that there is very little regarding evasion which the Honourable gentleman 
is not perfectly aware of. 

However, we are very grateful indeed to the Honourable the Finance 
Member for what has fallen from him today and I can say that he will be 
perfectly justified in taking all the three alternative interpretations as the 
purport of my speech. However, as he has given UEI an assurance that it 
is intended to institute such measures as circumstances may require to put 
mattere right and that we will have an opportunity of discussing these 
things with him, I think our case is met. We have no intention of being 
unreasonable at all. 'We still adhere to the view that very extensive 
evasion is practised in the country, and because of that other p~ple are 
paying more than they 'ought to do. However, as he has said the matter 
can be best discussed in committee or at a meeting; that meets our case 
and therefore, Sir, in view of these circumstances, with your permission and 
with the leave of the House, I desire to withdraw my motion: 

Kr. President: Has the Honourable Member leave of ~he 'House to 
withdraw his Inotion? 

Several. 'Bcmourabl~' :Mem~rs: No. 

':Mr. President: The' Honourable Member has not got .the 'leave cf the 
House to withdraw. . 

The question is : 
"That the Demand under the head 'Executive Council' be reduced. by Re. 100." 

The motion was negatived. 
\. 

Th~ Assembly then adjourned for Lunch till Twenty Minutes Past Two 
of the Clock. 

The Assembly re-aElSembled after Lunch at Twenty Minutes Past Two 
of the Clock, Mr. President in the Chair. ,". 

IndianiBation of the Army. 

lIr. :Muhammad Yamin Kha.n (Agra. DiviElion: Muhammadan Rural): 
Sir, I beg to move: 

"That the Demand under the head 'Executive Conncil' be reduced by Re. 100." 

It is a subject which has been debated many times in this House for a 
very longtime, and again I wi9h to bring to the notice of the Government 
and of this Honourable House how far this subject has advanced and wha.t 
achievement India has made since the beginning of the reforms. 

In 1923, I moved on the 24th Januarv a Resolution which was worded 
M~~:· . 

"This Assembly recommends to His Excellency the Gn-ernor General in CoaneU 
to be pleased to get King's Commission for Indians by direct recruitmeDti aDd by 
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t'romotion from the rank of Viceroy's Commi.sioned Officers in .uch number that ,ll 
vacancies in the Indian Regiments be in future filled by such Indian Officers only 
!.ill all Indian Regiments are whoU.f Indianieed." 

My object in moving this Resolution was that it should apply to the 
regiments in which the sepoys were Indians and I confined it to Indians 
when I used the worda •. Indian Regiments" that is that it should apply 
only to those regiments where the sepoys are Indians, and it did not con-
cern the British troops at all; and. while moving that Resolution, I said 
at that time what I am ready to say now: 

"I am not actuated by any racial feeling and I do not wish to minimise in any way 
the great services rendered to the Indian Army by the British officers for a very long 
timE past. British officers in India have played s great part in teaching discipline 
tIo the Indi.an Army and in maintaining peace and order in the country. The great 
quality of a Britiaher of knowing his duty is well known to all Members of this 
Honourable House, and the whole House, I hope, will agree with me aJ.ld will support 
me in appreciating tjle 8e~ice.B ~h.ich British o!pc~s haye been rendering to India. 
They have' taught such good dlsclplme that the fruIts of It were found on the battle-
fields of France, Mesopotamia, Palestine, South Africa, China and other places. 
British oflicel'8 have led the Indian troops in a remarkahlf> wa~, and they havf> won 
great fame for the Indian Army." . 

I still pay that tribute to British officers' servin~ in Indian regiments; 
and when I move this cut and brang the same Resolution forward for 
oonM.deration, 'it is not in any way because I minimise the great services 
rendered bv the British officers, serving 'in the Indian Army; my intention 
is totany diffe~nt; and it is this, as it "'II.S then, that the Indian officers 
who are the Viceroy's CommisMoned Officers serv~ng in the Indian regi-
ments, with a few exceptions, '8S I will show, have proved their worth on 
many battlefields and they have rendered such signal' services that, in 
spite of their having never received proper education or the training that 
is given to the British Officer at Sandhurst, these people proved their worth 
during the WRl' Rnd t·hat they wftre second to none in their loyalty, in their 
valour and in their ability to lead troops. This fact was very well recognised 
by His Excellency the late Lord Rawlinson when he waf,! replying to my 
speech. He said: 

"In the first instance, during the war and since, 371 Honorary King's Commiuions 
have been granted mainly ,88 war rewud. to Indian Ofticers holding the Viceroy'. 
Commission in the Indian Army. In addition to these, there are nOW BOme 66 Indian 
Officers holding the full King's Commission and servinlt in the Regular Indian Army, 
ar doing the normal period of attachment with a British regiment . . . ." 

He further said: 

"Many of them have received the King's .CommiSBion, largely a8 a reward for 
-gallantry and distinguished service in the field and we shall contillue to recognise 
such distinguished services by the grant of further, King's Commissions to this cIau 
as time 'goes on." 

" 

ThiEl'very fact shows that when 371 King-'s Commissions were gram.ed as a 
reward to the officers who were holding Viceroy's Commissions, thev were 
placed on the same footing as the British Officers during the war and after 
the war, when thousands of them had perished on the battlefields and laid 
down their lives for the cause of the Empire they showed that they were 
really fit and prope.·pel'EK>ns to have a great regard from this country and 
from the Government as well. Their services were recognised; but I think 
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they were still not recognised quite adequately, becallile though the-
number was 371, a great number, still it was really because thousands of 
them had perished who would really have obtained the King's CommiSElic;ms. 
if they had survived the war. After seeing this, when we can find amongst 
the martial races people who are quite capable of conducting armies and 
of fighting q" the war equally as well as any BritiElh officer or any European. 
army can fight, I see no reason why any stigma should remaan on the face· 
of the Indian Army, that it cannot produce a sufficient number of officers 
to officer their own regiments. That is the motive which impels me today 
to bring in the El8me Resolution. I think that the policy which the East 
India Company ha4 pursued in getting Indian sepoys who were officered. 
by the Europeans should be abandoned now. The time has changed and 
is changing every day; with the increasing power in the cml departments;. 
the increasing responsibility in the military al&O must come to Indians~ 
Unless we have the Indian Army Indianised, the Indians will still be in· 
capable of defendng their shores, and they will be unfit absolutely for home 
rule or any rule whatsoever. I think His Excellency Lord RawliD.SOD 
,speaking at that time realised this very factor and I will quote from hilt 
memorable speech one sentence and that will strengtheJl my cause. He 
sSia': 

"Now it. will be idle to ignore on the other hand the dilaire for change that 
comea very naturally with changing times and I can readily, under&t.and that a8 the-
people of India claim increasing independence they should af80 claim increasing oppor-
tunities to fit themselves for self·defence. The desire that the Indian Army should' 
be ladianised follows as a natnral sequence, and Government, &8 I have already aaid, 
have for a considerable time recognised that • demand of this kind is inevitable and 
they have speqt much time and pains in investing the' tiest means of Blsisting the-
people of India to realise their ambition without at the same time sacrificing even for 
a time the traditional efficiency of the Indian Army." 

Sir, the Jate Lord Rawlinson and the Government of India and the 
Home Government recogniElEld that with the change of time this demand 
will be inevitable and this demand will be made every time. After the ten 
years that have elapsed since then, I still feel justified' and I stand here' 
justified in moving this motion. I was advised' by my Honourable friends 
of the then' Democratic Party-and out of tha.t party I find I lJa.ve here mY' 
old, respected and leamed friend, Sir Han Singh Gour,-to withdraw my 
Resolution. My friend took pa.rt in that ,debate, and I find from the divi· 
sion that although we had that. very morning a. very strong ma.jority, yet on 
account of an unfortunate incident,-I call it an incident,-which occurred, 
I could not ~etJ a sufficient number of votes, and I WBEI advised fu withdraw 
my Resolution on account of a statement made by His Excellency Lord 
Rawlinson. I thought I should not withdraw the Resolution, for I felt 
that posterity would blame me if I did so, and that I should have no 
ground to jU£A;iiy myself in the future if I accepted that statement, and" 
today, Sir, I feel justified in not having accepted that statement. Sir, this 
Resolution was moved on the 24th of January, but the time wa'S very short. 
It was moved in the afternoon, and after a. reply from toe Commo.nder-in· 
Chief and a speech from Dr: Sir Deva Prasad S~rvadhikari, the debate was 
postponed till the 17th of February. In his speech the Commander-in-
Chief had made one remark on the 24th ot .Tanuary as follows: 

"From thl' 'statements already made in thiil House, Honourable Members are aware-
that the Government is still not able to set on foot al1'y specific scheme of Indianisation 
or even to say really now when this will he possible. It is hoped, however, that. it' 
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will be possible to make an a.nnouncement at no very diltant date when the cor· 
7espondence which is still proceeding between the Government of India and the 
Secretary of State will be concluded. The correspondence has been prolonged and 
the consideration given to the matter has been very thorough, &8 indeed the importance 
'Of thIS matter deserves." 

Now, Sir, this was said on the 24th of January, when the correspondence 
between the Government of India and the Secretary of State had not been 
concluded, and when the Commander-in-Chief said that, he would be able 
to make an announcement as soon as possible. Then on the 17th of 
February, to which date this Resolution was postponed for further discus-
'sion, Hi& Excellency came into the House and was the first to ge. up and 
make an announcement, which perplexed practically everybody for the 
time being; it practically dazzled or I may say captured the minds of every-
body, because they did not then realise fully the importance of that 
announcement. They thought the announcement would go a long way and 
accelerate the pace of Indianisation of the Army, but what do we find 
tqday? This is what the Commander-in-chief sOOd: 

"In the short interval that has elapsed the correspondence which I then said was 
p-roceeding has been concluded, and I am able to announce to the House the following 
llecisioll, that the Government consider that a !!tart should be made ;Lt once 00 as 
1;0 give Indiar.s a fair opportunitY' of proving that units officered by Indians will be 
·efficient in every way. According~Y' it hall been decided that 8 units of cavalry or 
infantry be selected to be officered by Indians. This S('heme will be put into £o,"ce 
immediately. The 8 units to be wholly Indianised will be merely infantry units, 
but there will be a proportion of cavalry." 

Now, Sir, this announcement really cast a &pell on the whole House on 
that day. Honourable Members thought that from Second Lieutenants 
Qfficers would at onee be promoted ·to Colonels and Majors as if by magic. 
and that these officers would go and lead the Army without acquiring much 
-experience, or that people selected from &Chools and colleges would be 
appointed as Captains and Majors, (An Honourable Member: "From 

. factories' ')-probably from factories also as the Members then thought, in 
fact Membets then thought that the underlying object of my Resolution 
had been achieved .. but I found that the decisiOn of the Assembly wa..s 
'Wl'Ong and that wrong decision still stands today .... 

Mr. B.Du: Nobody expected anything better from that Assembly in 
1923. 

Mr. K.amJlWl YIUDin lDum: Let me see what you willd() today. 
I realised then, Sir, that these 8 units would be absolutely aep8.l'ated, 
they would 'be treated something like the depressed classes in the Army 
Department, and my apprehensions on this ground were fully justified. 
I find there is 11 general grievance among Indian ofilcers serving in those 
regiments that they are socially isolated, in fact there is a strong feeling 
.among these officers that they are not treated or respected in the same 
way as British officers are treated. with the result tliat nobody likes to 
go into those units; everybody wishes to be shifted from those units. 1 
thought that Il.S vacancies occurred. in the higher ranks of the British 
Army these office1'l\.would be promoted as Captains Or Majors and thus the 
process of Indianisation would be accelerated. and if this method had 
been followed it would have taken 24 years for a King's C'Ommissioned 
officer to come up to the rank of a Lieut.-Colonel. If that scheme had 
been accepted then, proba.bly by this time we would have had Indians 
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as officers holding the ranks of Captains and serving under British officers. 
and who would in the natural course of things have occupied the rank 
of Majors and Colonels according to seniority, . and it would also have 
proved the sincerity on the part of the Government to prepare India for 
self-government. But, Sir, what do we find today? This 8 units scheme 
was not and is not acceptable to anybody even after a lapse of 8 years,. 
Hnd T would like to hear what our Honourable friend the Army Secretary 
has to say on behalf of the Army Department in support of the policy 
which they adopted at that time. I do not like that incidents that happen 
in the "House here in connection with Army questions or the incidents 
that happen outside this House should in any way interfere with the 
loyalty, the unswerving loyalty, of our officers in the Army: I am anxious 
that the Army should be kept absolutely free from the criticisms of 
politicians; I want that the Army Rhould live as the Army and not aR 
politicians; but, Sir, the policy which is pursued, the wrong policy which 
iR pursued by the Government of India today, is dragging the Army 
unfortunately into politics. Politicians in the districts think that they 
should invade the Army b;v making capital out of tl).e discontent that 
exists among the Army officers, by creating discontent in their hearts, by 
Rhowing them that they are not treated properly and so forth, and this 
will continue as long as the Government persist in their present policy; 
A.D.d it will be a very deplorahle state of affairs indeed if the Army really 
begins to feel in the way they are made to feel. I say, the Indian officer, 
whether he be a Viceroy's commissioned officer, or a King's commissioned 
Officer, has proved his loyalty beyond any suspicion or doubt. You cannot 
impeach his integrity; you cannot impeach his loyalty. He is ready to 
give his life, he is ready to sacrifice his children and all his pleasures 
for the sake of the Empire. as has been proved on many battlefields. 
He had gone ungrudgingly outside India to fight the wa.rs of the Empire 
Why? Because these people come from the martial races who delight in 
taking part in warfare, whose business, whose job~ whose training from 
their very cradle is warfare. They can never rest content unless they 
have somebody to fight with. You are limiting their sphere up to 
Risaldar Major, or Havildar Major, or something like that, which means 
that you deprive the best people of the country, the most Joyal people. 
You narrow down the limits of their ambition-that iii Government's 
present policy. Their policy is to stop these people from rising higher and 
shining as their forefathers did before. It is not that the martial classes 
did not produce any capable offieersbefore the British came to India. 
We had Indian a.rmies which went out of India, the Rajputs and the 
MussaImans went outside India. The Army which was led by Auran~zeb 
to Central Asia was composed not of Persians but of the MughaIs, 
Pa.thans. and the Rajputs. The Rajputs had shown the sa.me valour as 
the Mughal a.rmies had done. Their names are written down in history. 
Before the Mussalmans came to this country the Rajputs were in the 
front; thereafter we had. the Pathans and the Mug-hals who were conspi-
cuous. The valour of Porus who met Alexander the Great is written in 
history. We find that though not only in Indian history, but it is to be 
found in the Greek history, how bravely Porus fought against the dis· 
(lil'llined annv of Alexander the Great. He had received eight or nine 
wonnds. And he WAS absolutely injured, but still he never left his com· 
mAnd. He stopned there keeping his army cheerful all the time. So, it 
shows that in valour" the Indian Rrmy is not wanting. In loyalty they are 
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not wanting. The only thing that they are wanting in is proper training .. 
May I ask, whose fault it is that they are not properly trained? At the' 
time when Babar came, the Indian armies fought against the Mughal' 
armies with great distinction. "Vhen the Indian armies went to the south! 
of India to conquer it, the record of their achievements is all there. 
Sivaji's exploits are there, the Mughal army's exploits are all there. T}le 
officers in the Indian States' armies are all Indian, practically no Englisb: 
officer serving in the Indian regiments of Indian States. The Hyderabad' 
contingent, the Gwalior forces, etc., distinguished themselves in the War. 
The Hyderabad regiment went to fight in Palestine, Egypt and other 
places. I find in the records of the War, some Indian friends of minel 
at least one Indian friend of mine who belongs to the Indian Legislature 
though to thE'1 other place, led a British regiment in France 
when all the British offi'cers had been killed. He was the only 
officer left, and he commanded the British regiment and did so with 
great distinction. His name was reported in despatches, and here in 
t.hi!'; House I find that we have got distinguished men. We have got our 
friend sitting behind me Captain Sher Muhammad Khan. He has fought 
in China, the frontier, Egypt, Gallipoli, and the Blacd: Sea, with great 
distinction. We have got as your Marshall a gentleman who rose from 
the lowest rank to the highest which could be allowed to an Indian officer. 
He got an M. C. in the War. He afterwards got a King's commission, 
but, instead of wasting the best part of his life as a sepoy, if he had been 
given the opportuni,ty of enrolling himself and becoming a King's com-
mIssioned officer, he would not have been a mere Captain Nur Ahmad 
Khan, but General Nur Ahmad Khan in the Indian Army. Is there any-
body whom you can call a General in India among the Indians? There 
were Generals, and Field Martials, in the past, before the advent of the 
British. Whv should they be kept down? Why should this policy be 
adopted which keeps them down and down although they have got all the 
ot,her qualities except the one quality of training? These people are not 
responsible for their lack of training. The responsibility lies on the 
Government to select the best people out of the martial classes in suffi~ 
cient numbers. You give them a chance to be educated in the schools. 
If these people cannot educate their children properlv on account, of the 
insuiffiCiency of the salaries that they get. it is the duty of the State to 
provide money for free education of the children of those people who are 
serving in the Army. If you give them the same educatioh, the same 
opening, they will shine as well as anybody in the Empire, for the ben~t 
of .the Empire. . They will serve as loyally as they are servIDg 
now, and. they will be a great asset to the Empire in the 
future, and the Government will be proud that they possess very 
efficient officers who. are 8. decoration to the Empire. Indian offileers can 
never think of living outside ~he Empire. They will serve as loyally in ~he 
future as th~y have been serving in the past. It is not enough to. provId.e 
only 60 cadetships in Sandhurst. I find. tha~ there are 141 In.iI8'!l regI-
ments. There are 120 re!riments of IndIan mfantrv and 21 regIments 
of Indian cavalr:v. Now, Sir. this policy that a British dfOOer must se:ve 
side by side with Indian dffiicers in the Indian re~ments give.s .the In~Ian 
soldier the feeIin£!" that the Government feel a kmd of SuspICIon aga.m.st 
him. A very ri<ijeulous speech, rat.her a speech like that cf a buffoon, 
was made in 1923 by :m old man, who called me a rash young man at 
t.hat time. 

lIr .. B. Das: Was he a. Member of the Assembly? 
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• t.l'Muhammad Yamin ][han: Yes. 

Kr~ B. DIS: 'Is it fair to call him a buffoon f 

1Ir. O. S. :&anga Iyer: On a point of order. Is it proper for an Honour-
able Member of this House to describe an ex-Member of this House, who 
is no longer present to answer him, as a buffoon?-

1Ir. PresideDt (The Honourable Sir Ibrahim Rahimtoola): It appears 
to the Chair that it is a question of good taste. The Honourable Mem-
ber will be well advised not to use such language when referring to ex-
Members of the Assembly. 

Mr. Jlnbammad, Yamin Khan: I will take your advice, but if, my 
Honourable friends had a little patience I would have shown them that 
I was caUel! rash. If my Honourable friends will read Khan Bahadur 
Zahir-ud-din's speech they will have no other opinion but that it was a 
buffoon's. From t{lP to bottom, there was no seriousness in it, and he was 
swearing at everybody in the House. He called me the same thing to 
my face. I shall not waste the time of the House. I am sorry my 
friends interrupted me when I was dealing with a subject like this. The 
interruptions which they are accustomed to make do not stop when even 
a serious subject is discussed. I found that the Indian officers were dis-
credited by one of my countrymen, who happened to be a Member of 
this Assembly and he wa,nted to rouse in that speech the Indian officers 
!',erving in the Indian regiments, and I am glad that it had not created 
that effect. The Indian officer in the Indian Army is so unswerving in 
his loyalty that no amount of propaganda can drag him into politics. He 
remains a soldier from beginning to end. I want, Sir, that opportunity 
should be given to the Indian soldier and his son to get proper openings, 
80 that the stigma may be removed that the policy which had been 
adopted by the East India Company had been accepted by the British 
Government, after the transfer of power from the Company to the 
Sovereign. I think that 60 recruits wiU not be sufficient. Sir, I do not 
approve of the policy of placing British ofOOers in Indian regiments, which 
makes the Indians exclaim, "Why should not there be bdian officers in 
British regiment?". The reply will be given that the British soldier 
will not be willing to serve under an' Indian officer. ,That will again drag 
politics into this question. I want to avoid that. The policy should be 
to discard this communalism in the Army. If you place British officers 
in the Indian regiments, the Indian officer will equally claim that he 
should be placed over British regiments. The Indian officer will say, 
• 'If I am good enough to lead my caste fellows, wliy should not the 
British troops be willing to serve under me?". This question will crop up 
in another ten years time if the Government do not take the hint today. 
If you do not concede this point in time, it will involve India in great 
danger, and you may have to yield much more later than what will content 
the people today. I wouTd include in the category "Indian" the "Anglo-
Indian" also, because some of the Anglo-Indians and Europeans maae 
their home in India in the past and they distinguished themselves in the 
Army. We all know the names of Ga,rdener and Skinner and others who 
formed regiments and they led them. I am quite willing to recognise 
that the Anglo-Indians, who have made India itheir home, should be 
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trea.ted as lndians and they should be allowed full opportunity along 
with other Indians, and in the future their feelings are bound to be the 
flame as those of other Indians. Future events and changing circumstances 
will teach them that they must consider India. their home and they should 
not look to anvother countrv but Iridia as their motherland. I will con-
fine my remai-ks only to this which is the same as what I advocated 
before, namely, that Indian regiments should be. officered by Indians only 
and I still advocate the same principle. With these words, I move my 
motion. 

Mr. O. S. Ranga Iyer: I rise to congratulate my friend Mr. Yamin 
Khan who on behalf of his party made a speech which is a reply to one 
1100001 of thought, whose views were expressed by Professor Keith in the 
following words: 

.. Self-gt!lvemment without an etJective Indian army is an impossibility and no amount 
·of protests er demonstrations or denunciations by the Imperial Government can avail 
to a]tar that fact." 

Mr. Yamin Khan was very nearly expressing the views of the Nehru 
3 Report so far as the Indiariisation of the Army is concerned 

2'.11. and the views of the Nehru Report embodied in these words; 
and, incidentally, they also constitute a reply to the pungent observations 
of Prof. Keith: 

.. This is true, but we do not accept the constitutional position that without an Indian 
'4)r Dominion Army India cannot obtain Dominion Status. In the first place, the Indian 
Army is not to be created. It exists there already. In the next place, historically the 
position taken by our critics is not correct." 

I ha.ve not got much to add on the speech of my Honourable friend, Mr. 
Yamin Khan; and if I had to interrupt him, I can assure him that it 
was not with a view to interrupting the eloquent flow of his reason and 
.the array .Qf his IVguments; it was only incidentally to place on record 
tha.t, whatever might have been the record of Members who a.re tod&J 
not present here, I think' it would be very much in keeping· with the 
.digriity of Members in this House not to describe a. gentleman AS a. 
"buftoon"'0r ,.speech as the speech of a "buffoon". If he had said that 
it was something of the nature of buftoonery, it would have been less 
offensive though the bad taste mluld rema.in. Sir, I have not had as yet 
the opportunity of rea.ding the speech of the Honourable gentleman who 
appears to belong to the same communi:ty 'as Mr. Yamin Khan. I am 

-not therefore looking at it from a. oomniuna.l point of view but from a 
pa.rliamentary point 6f view. In his reply he tried to show that Honour-
able Members 'on this side a.re accustomed to interrupt. Yes; but we 
are not accustomed to interrupt Mr. ~(l.min Khan of all. We generally, 
8S a.n Opposition, areaccustoined to mterrupt the Treasury Benches and 
sometimes the European Benches when they are in agreement 'with the 
"rreasury Benches without the "responsibility", as pointed out this morn-
'ing rather parenthetically by the HonoUrable the Fina.nce Member himself 
when he referred to their comfortable case or some such expresl!ion which 
I cannot recall, 'but my impression I believe is correct. I must tell Mr. 
Yamin tKhan that I had no intention of giving him the honour of my 
usual interruptions.·which I think it is the privilege of the 01)position to 
indulge in.· . 

With these few remarks I may now embark on a few· observations on 
the important 'question of the Indianisation of the Army. My Honoura.ble 
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[Mr. C. S. Ranga Iyer.] 
friend, Mr. Yamin Khan, referred to the great Anglo-Indian community, 
whom no one on this side of the House wants to deprive of their great 
possibilities in the field of the Army, just as in the field of the Railway 
Department. Sir, I do not think they have got the same consideration 
in the Army as they have got in the railways. The inroad we are 
making into the railways will I think be compensated by the inroad they 
are welcome to make into the Army, and therefore I endorse the observa-
tions of Mr. Yamin Khan that the Anglo-Indian community must be 
given their opportunity in the Army of the future. (Hear, hear.) 

Then I would also say that though my Honourable friend, Mr. Rajah. 
is not present here today, the depressed classes must be given the same' 
opportunity. Sir, Mr. Yamin Khan referred to the East India Company 
days, and his reference reminds me of the part the depressed classes 
played in those days, when they fought the battles of Clive and Tippu 
for and against Great. Britain. Sir, who fought those great battles of 
Clive for Great Britain? The depressed classes. It was also they who 
fought the battles of Tippu against Great Britain. Sir, Tippu and Hyder 
Ali had a large number of soldiers and officers drawn from the depressed 
classes. Similarly in South India the depressed classes were the t.rained 
officers of Lord Clive, the founder of the British Empire in India whose 
statue faces very rightly the India Office, commemorating one of th~ 
greatest events in the career of a man who came on an adventure because 
1)e was unwanted by his parents and founded a great kingdom for his 
mother country. He enunciated a principle, since perhaps forgotten, 
of equality on the battlefields when the depressed classes people were 
quite willing to share their conje with their European officers, or for -that 
matter their Indian officers. Sir, I want the spirit of those happy d·ays 
to be revived. 

Sir, the Report of the Simon Commission contemplated the introdue-
:tion of a Dominion Army in India. Without going into that controversy, 
I think we may say that a Dominion Army is a necessity if India is to 
be a Dominion, and to have a Dominion Status, and you cannot have a 
Jjominion Army without Indianising the Army; and therefore I would 
ask the Army Secretary what steps the Government propose to take 
in the direction of the acceleration of the pace of Indianisino the officer 
strength of the Indian. Army. 0 

Sir, it has been stated that a military college will be established m 
Dehra Dun or somewhere else in India. At present we have got a. so-
called military college in Debra Dun. Some Members on this side 6f 
the House have had the opportunity of visiting tha·t "military college" 
as guests of th'3 Government. I think that opportunity was given to us 
by the late Lord Rawlinson, the great Commander-in-Chief that he was, 
who wanted the Opposition to have an opportunity of understanding the 
possibilities opening before Indians. Sir, the good Adjutant-General, 
Sir John Shea, was with us at Dehra Dun when the officers and professors 
in charge showed us round the college-I am not casting any reflection 
when I say, it is not a. military college, but that it is a very good public 
school for the training of students who have aspirations for a military 
career. I 

Oaptain Sher .uhammad. Khan Gakhar (Nominated. Nan-Official): It 
is a public school. 
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111'. O. S. Banga Iyer: I agree. My friend is perfeotly right, it is .. 
public school; I was about to say it is miscalled "The Prince of Wales 
Military College". (An Honourable Member: "Then change the name.") 
I do not want to change the name, as my friend suggests, with his usual 
sense of humour; I want that it should be as good as its name; I wan't 
to see that it is made a military college. I do not want to be understood-
as saying that there should be only one military college in India. India, 
Sir, must have as many military colleges as its size and its population 
justify, Take the size of England and toe population of Great Britain, 
'How many military colleges have they got? Take the size of India 
and the population of India and how many military colleges should India-
have? Sir, I say, Sandhursts. Woolwiches 'and so on must dot every 
part and province in India. Take the case of the United Provinces, which 
has as large a population and size as Great Britain. Every province in' 
India must have a military college. Many more military schools like the, 
Debra Dun school, many more feeders for the military colleges must come 
into being in this country. Sir, if the Government are genuinely keen 
about promoting self-governing institutions in this country-and 'that would 
seem to be the case, otherwise we would not have had the Hound Table 
Conference and the Consultative Committee-I would very earnestly 
appeal to the Government to take, without delay, all steps in the direction 
of introducing military colleges and feeder schools therefor in India, and 
thus give the British Indian people opportunities for military careers, 
and opportunities to show their military valour not only in the interests 
of India but also in the interests of Great Britain, for, united we stand, 
as we proved in the last war by our united stand not only for the good-
of India but for the good of Great Britain and all she, stands for. 

Slrdar JlRbaDs SiDgh Brar fEast Punjab: Sikh): Sir, this opportunity 
which has been afforded to us by Mr. Yamin Khan to discuss the Indiani-
sation of the Army has come at the right moment. 'Sir, although India 
was not afforded the opportunity of, obtaining the Xing's Commission 
before the year 1920, she had a class of officers who were gallant and had 
8 marvellous record of chivalry and were drawn from the ranks of the' 
peasants. They were not very much educated but were very well trained 
for the art of warfare. I am referring, Sir, to that class of officers who 
were known as the Viceroy's Commissioned officers. 

(At this stage Mr. PreSident vacated the Chair which was taken ·by Sir-
Hari Singh Gour.) 

Our demand on this side of the House for Indianisation of the Anny and 
of the higher ranks, though listened to with courtesy and consideratiOn 
and acceded to in very small degrees, is now having a great reaction. In 
1920 an expert Committee of the Army Department recommended that 
about 110 Indian Cadets should be trained every year for the King's Com-
mission. But last year we had a Committee, which was composed' of 
military experts 8S well as persons drawn from the public life, which 
reduced the pace of Indianisation almost by half. Our total figure per 
year for appointments in the King's Commission has roughly been about 
200. If every year we recruit all these 200 men from the rank£' of Indians, 
it will take about '0 to 35 years to Indianise the whole Army. But if we 
accept the fi/1:llre recommended by the Sandhurst Committee of last year, 
it will take about 100 years to Indianise the Kin~'s Commission. Another 
most reactionary decision, we are told by that Committee, was that the' 
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Government have decided upon doing away with the Viceroy's Commis-
:aion. Sir, in the Viceroy's Commission we have thousands and thousands 
of Indian soldiers drawn from the martial classes in the countryside who 
by their great chivalry and merit rose from the ranks of sepoys to the 
ranks of officers. Although they do not become King's Commissioned 
Officers, they do become Subedar Majors, and some of them even retire as 
Honorary Lieutenants or as Honorary Captains on decent pensions for the 
valuable services which they rendered to the Army. Sir, the Viceroy's 
Commission encouraged the people from the villages to take to the Army 
8S a profession because it produced a great field for becoming officers in 
the future. Now, Sir, this measure of Indianisation in the King's Com-
mission is not large enough for the resources which India provides. It 
will be the cause of great dissatisfaction and discontent to the lower ranks 

. of the Army if they are told that they should not hope to become in years 
to come Jamadars, Subedars. Subedar Majors and so on. I am sure it 
will shatter their hopes for all time to come. We have been asking that, 
in addition to what we are enjoying in the officer's ranks, we should get 
'·more officer's jobs. Sir. we are expecting to get now 60 officers every 
year. They will be admitted in the college, and out of them at least 
10 will fail and we will have only 50 passed officers. Even in England 
they fail about 2 out of every 10. So we will be having only 50. For 
having this number of King's Commissions we are being deprived of 
Viceroy's Commissions for many thousands of our countrymen who in the 
past have done wonaerfully well in the Army, not only within the borders 
of India. but also·i:leyond. Is it fair. Sir, now that India is going t() have 
its own management of affairs, that we sho~ld have the total abolition 
of the Viceroy's Commission? When 1 say this, I-voice the fe~lings of 
my constituency, which is' '8. great recruiting ground in the Punjab for the 
Army. At least half the Army recruited from the Punjab is recruited from 
that area. I am sure the soldiers in the Army will be very much dis-
-contented and the peasantry in the countryside will rise up against the 
Government if, instead! 'Of giving us more ranks in the Army' as dfficers, 
you deprive thousands and thousands of young men froni rising to the 
Viceroy's Commission. They will very much resent the idea. that they 
'should remain as sepoys for an time to come. My friends Captain Lal 
Chand and Captain Sher Muhammad, who have been in the Army and 
who have come in contact with the marvellous feats which the sepoys 
have displayed in the battlefields of the Empire, will be able to bear 
testimony to this mDt. Sir, it is nothiDg but fair that these sepoys should 
be aflorded the opportunity which they have hlld so long, ViII., that in 
addition to the King's Commission, they should also enjoy the Viaroy's 
Commission. Sir, these men might not have been good linguists, but 
they are certainly good soldiers, and as such deserve good treatment at the 
hands of the Government. Government should provide them with free 
higher eduoation in the Army and should make military training compulsory 
in Government and Government aided sohools throughout the country. 
With these few words, I press for the Army Secretary's consideration of 
-the case of the ordinar:v layman in the Army, namely, the soldiers. T 
request him to remember that it is the sepoyswho form the backbone of 
the Army, and it is they who fight the battles and therefore they should 
not be deprived of opportunities for getting what is their due, and tha.t 
they should be given every facility to rise to the higher ranks of the Army. 
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oaptain Sher Muhammad Xh&n G&khar: Sir, I feel it my duty to· 
thank you first for giving me an opportunity of presenting my views on 
the subject oi defence which forms a most importa.nt and integraJ.part. 
of ·the Budget. I propose to have a plain talk with the politicians, and 
ask them to give the authorities all that they need and think necessary 
for our safety as well as that of our motherland. It is essenti.al that 
they should in the very beginning appreciate the facts that it is the proper 
authorities who are the saviours of the country, and not they who should 
be the judges of our needs and equipments necessary for the defence of 
the countrv. 

Ever sii:J.ce the inauguration of the Montford Reforms, and the present 
Assembly, there has always been a heated discussion on the military side· 
of the annual Budget; and Government have often been accused of feed-
ing their own countrymen at the expense of the Indian tax·payer, and 
have been constantly and persistently asked to replace the British King's 
Commissioned officers by Indians, a process which is generally known 8S' 
the IndiJl.Ili.sation of the Indian Army. 

Undoubtedly io all lovers of. India the defence of India must ultimately; 
be the concem of the Indians themselves; and it is extremely gratifying 
to note that as a result of the Round Table Conference deliberations, the-
principle has not only been aocepted but put into practice as well. Our' 
long cherished desire far the establishment of an Indian Sandhurst has. 
been fulfilled; and the annual intake of 60 young. Indians out of an' 
annual wastage of about 100 is going to begin in a few months. Thili' 
means a very substantial advance. 

Ever since the pUblication of the Indian Military College Committee's: 
Report a stonn of criticism has been raised and objections levelled against 
its recommendations by Nationalists and their press. Although the general' 
sense of the Committee, on which I had the honour of serving, was satis-· 
fs,ctory, yet some of the members have appended minutes of dissent to-
it and the burden of the song has been an increase in the pace of Indiani· 
sation. 

I, as a soldier and a man of action, who has spent a greater portion: 
of his life in the Anny and on active service, venture to differ from my 
esteemed friends, the politicians. They forget that the question of 
Indianisation cannot admit of a mathematical solution. It involves con-
siderations of efficiency, equipment. and esprit-de-coTps. Under a; zeal" 
for Indianisation we should not overlook these facts. We shotild remem-
ber that an anny without. efficiency .is as. useless as a rifle without 
anununition. The Question of the defence of India is. too important for 
us to trifle with. ,Most of our· politician friends had emphasized the 
desirability of fixinl!" a period for complete Indianisation. To this, with 
aU.due.respect for their pious wish, I would most emphaticany say that 
no one, at least no military authority, on earth can fix the e~a.ct period. 
In the words 'of Mr .. Thomas, Chainnan of the Defence Sub'-Committee· 
of the. Round Table Conference: 

.. It is not a Question of sayinp: Smith, Brown or.Robinson is flnt~led to be called 
General, but it is that Smith, Brown 01' Robinson Rave p:r~u8ted tlirougt. a period of 
experienoe and of trlloininl[ that fits them .and makes them competent to be Genera.ls. 
Therefortl that cannot be detennined by A. resolution: you could declare, if you like. that 
on and after five yearsrrery officer should be an IBdian .. It. migJit BOund populsT. but. in 
practice when worked out you knewperf&etly well that 111 five yea.rs tliey would not bft 
competent to take that position. not because they would not be comnetent becausl!P 
they were Indians but because they would not have the necessary experience ... 
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My Honourable friends should appreciate this fact, that without experience 

: and experiment there can be no step forward towards Indianisation. 

It was with this object in view that His Excellency the Commander-
in-Chief, when addressing the Indian Military College Committee in Simla, 
declared that an immediate start would be made to Indianise a complete 
'Division of the Indian Army of all arms. It was a very wise step taken 
by him. He could very easily have declared that a start would be made 
with two or more Divisions, but that would have jeopardised the safety 

'of the defence of India. He could not sacrifice competency and experience 
simply for the desire of accelerating the pace of Indianisation. It is 
pleasing to see that Government have promised to accelerate Indianis8-
tion when the experiment with the Indianised Division is completed. By 
that time the young offiCers now in th,e Army would have assumed com-
mand; and in the words· of His Excellency: , 

.. With fourteen years' service, I feel convinced that these young.(dlicers will have 
1IhOlVIl themselves fit or not fit and it will then be an easy matter to increa,se I~dianiB8tion 
because :by that time the Government wiD have no doubt in their 'minds as to' whether 
they are cOl1ducti~g an ~perimol1t. or building up an Indian Army:thatWlilI be 8 reliable 

'instrument for carrymg oq.t the o~erous dutIes of the fightmg forces in India." 
I, once more, repeat what I have said above, ~at it would be simply 

useless. and highly dangerous to determine a pelliod of IJ:ldianisatioJ:l uJ:lless 
we were certaiJ:l that, "IJ:ldianisatioJ:l. which was depeJ:ldent OJ:l competeJ:lcy 
and experiEln.ce would materialise by the experieJ:lce that would be gained 
in tha.t time". 

So much for IJ:ldianisatioJ) of the Armv. I now venture to make a few 
remarks on the elimination of Vicerov\ Commissioned officers of the 
lJldian Army under the new scheme about which my HonQurable friend 
Sirdar Harbans Singh Brar was very anxious. I was at, one time against 
this elimination; but on d~eper thought I have come to the conclusion 
that the existence of this class of Officer in the Indianised units would 
be unnecessary. The reasons are not far to seek. Under the present 
system a sepoy joining the Army hopes to receive the Viceroy's Commis-
sion after putting in a long service of say about 15 or 20 years; but 
'in the Indianised unit he would. hope to secure the King's Commission 
within a comparatively short period of about three or four years, which 
be could never dream of otherwise. 

Sirdar lIarbana Singh Brar: Only if he is well educated in English. 
Oaptatn Sher Kubammad lD1an Ga.k:l1&1': Yes, that is right. It is 

·argued that the abolition of the Viceroy's Commission would work as a 
check upon the flow of the low-educated Indians to the Army, and my 
'Honourable friend said that th(' !'of'no"" will he di!K'ontented and they 
will be disappointed to learn that the Government have eliminated thes 
Viceroy's Commission, but I do not agree with him. I cannot agree with 
this view, for the process will be so slow and gradu8.l that no one will 
feel it. Moreover, it will serve as an impetus to better and higher educa-
·tion among the people who now join the Army. However, to lessen 
such apprehensions, I would most strongly suggest. the Government 
should create Warrant Officers' rank, for example Battalion Havildar 
Major, Battalion Quartermaster, Havildar, etc., as in the British Army 
for men who would not have sUffilcient education to receive the King's 
'Commission. 



TIl. GBNBBAL BUDGET--LIST OF DEMANDS • 2131 

. Sir .last but not least I wish to raise the point, the question of martial 
;and .~n-marti8]or what are sometimes known as enlisted and non-enlisted 
dasses of the Indian Army. I have every sympathy with the non-enlisted 
classes, and I, for one, whole-hea.rtedly wish that they should be afforded 
the opportunity of building up a military career. But it would not be 
wise to allow them to join the ranks without any restrictions. 
An experiment may again be made. I am glad to ilee that the Indian 
Military Colleg~ Committee. have done away wi~~ this dist~c~ion; but 
still I consider It of utmost Importimce for the mIhtary authontles to see 
that the College or the Army is not unduly overcrowded by the young 
men of the non-enlisted classes. 

I reiterate what I said at the Round Table Conference that if the Army 
of New India is to be efficient, it must contain the flower of its manhood. 
It must contain men who are determined and prepared to die, and not 
logicians, to whom mere abstractions make greater appeal than solid 
realities. Hence the martial races and the martial provinces must 
be specially utilised for the purpOse. This seems to me to be an indis-
pensable preliminary to any successful. experiment in the creation of a 
national army. . 

. One thing more, Sir, and I nave done. Government have been 'blamed 
for the creation of a distinction between the martial and the non-martial 
classes. In. the minute of dissent of Sir C. P; Ramaswami Aiyar and 
Major-General Rajwade appended to the Report . of the Indian Military 
College Committee they say: . 

"This policy was founded not so much upon the innate differences in the character-
ilitics·of the people as upon the distrust. engendered by the partioipation of particular 
cIasies. Df soldiers in the Mutiny. .Recruitment to the army was determined by the opinion 
of·the military authorities as to the reliability or otherwise of particular classes of people 
for I Qyalty to the Government." 

Now, Sir, this is absolutely wrong and misleading. There were times 
when Mahrattas, Gurkhas, Sikhs and other martial classes fought against 
the British; but they were not debarred from entering the Army on this 
account. I belong to the famous Gakhar tribe of the Punjab, and my 
tribe also fought against the British, but Government have never objected 
'to our enlisting in the Army; on the other hand our young lads are 
-acoepted with pleasure and are honoured. 

Now, Sir, one word more about education. My Honomable friend 
Mr. Yamin Khan pressed this point. There are already existing three 
what we call King George's schools at Jhelum, Jullundur and Ajmer. 
Thel'e the sons of sepoys and Indian officers get pr!loctically £ree education. 

Xau1vt Sa.yytd Kurtuza Saheb Bahadar (South Madras: Muham-
madan): None in Southern India where there are thousands and thousands 
of Moplahs. 

OaptalD SIler Muhammad ][han Gakhar: Recentlv Government have 
sanctioned one English teacher for each school specially to teach the 
EngUsh language to the boys, becaU6e the idea is that boys from these 
f;chools will 'go to the Kitchener College which has been st9.rted at 
Nowgong. And with a complete knowledge of English from this College, 
these boys ;will be prepared to take part in the cbmpet.ition or to be 
selected for the King's Commission to' be trained at the Dehra.· Dun Militarv 
Academy. With these few remarks, Sir, I resume mv seat. . 

lIony. Captain Rao Bahadur Chaudhri Lal Chand (Nominated Non-
Official): Sir, the '!lIonourable the Mover has done a real sel'Vice to the 
country generally and to the martial classes in particular bv drawing 
attention to this most important subject. He has made out a" good case 
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for speedy action. Government have accepted the principle and we are 
all gt1ateful for that. The introduction of the Indian Air Force Bill in 
this House is an earnest of the efforts of Government in this direction. 
The starting of an Indian Sandhurst at Dehra Dun is proof of the fact. 
that Government mean some business, and the doors are now being opened 
freely for Indians to be trained in India. There are also the schools 
referred to by the previous speaker, at Jhelum, Jullundur and Ajmer, for 
the training of young boys who are sons of Indian soldiers. But the 
point remains, with what speed are' you moving? The speed proposed 
and the methods suggested and sanctioned are open to very serious 
objection. The Honoura.ble the Mover has pointed out that the slow ra.te 
at which we are proceeding is not commensurate with the ,aspirations of 
the people, and I only support him in the desirability of accelerating the 
speed. Let caution be the watchword and eflfuiency be not sacrificed, 
but the present speed. needs acceleration. 

As regards method. I crave the indulgence of the Honourable Mem-
bers who belong to the non-military cl~ses to \>,ear with me when I say 
that there is greap discontent among the military classes over the Qpening 
of the Army' COIQIIlissiOD.s to non-military classes. Without me~ .any 
qimslJpect to those nOIHIlilitary classes, I say that if there is anything 
il). the old' traditipns .and old eeJU;¥nents. they are. all out of court. India 
is··probably :the .only country where the. distinction of non-tr~i1ita.ry 
and military classes has exist,ed from. ti.mes . ~e:Qloria.l. The 
military classes have always been known as Kshatriyas. Their past 
history is full of heroic deeds and sacrifices for the country. They have 
qelended the frontier; there. are families among those classes where for 
several generations they have contributed their quota at the ftQntier. 
They have been tried in many ways both bere and outside, India. During 
the Great War they displayed very high Qualities of heroism and sacrifices 
which were characteristic of their fore:&!.thers, in the froJ;en fields of 
Flanders and burning sands of Mesopota.mia alike. The classes which have 
preferred the pen to the sword ,and the office chair to the back of the 
horse are now coming, forward to claim an equal share in the higher 
ranks of the Armv. The Government, ,always goes on lines of least r,esist-
ance and judges the amount of diseontent in the country from the articles 
that appear in the Press. which is all manned by the non-military classes. 
Government, a()tin~ on these easy ways, has agreed to throw open 50 per 
cent. of Commissions to competition, which does not consist of riding, 
tent-pegging and the like, but ,simple . arithmetic anti composition. This 
i~ a very- serious inroad on the, rights of the military classes. These 
classes had not got these rights and privileges by mere chance or on 
account of any favour. Thev shed their richest blood in securing this 
monopoly. In the name of those brave soldiers who laid down their lives 
for the upholding of the supremacy of democracy OlVer autocracy., in. the 
name of those brave sons of India who left the:shores of India. from 1914 
to 1918 never to 'return to their motherland, I appeal to Government not 
to forget these sacrifiees and promises 80 soon. Even this very House 
in 1923 accepted the principle that the officer r!!Jlks should be gi\1en to 
those classes in proportion to the number of recruits they supply. S() 
far that is one defect in the met·hods that ha.ve been sanctioned by 
Government. 

Another defect is the abolition of the Viceroy's Commission in future 
QS' has been so rightJy pointed out by our friendSirdar Harbans Singh. 
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Sir, if the officers' ranks had not been thrown open to the nos-military 
classes, I would not have brought this point forwa,rd. But as I find that 
future recruitment to the officers' ranks will be based on knowledge of 
arithmetic and mensuration, the military classes will find themselves 
greatly handicapped. Every despatch is full of the graphic accounts of 
the deeds of these brave Indian O!ffi:cers; and their abolition, withollt 
even giving them a chance of a hearing, is being greatly resented, not 
only by them but by the military classes as a whole. If they have done 
well in the past! as a connecting link between the rank and file and ~e 
officers, there is no reason why they should not be allowed to do so m 
future also. So, this decision, if it has been arrived at already, should 
be reconsidered. The methods employed in etIecting Indianisation of the 
Army remind me of an old story of Kashmir State. Probably it was the 
grandfather , or great grandfather of the present Maharaja who was 
approached by the people, who said that it was not proper to spend money 
on Dogras and Sikhs in forming his army, and it was pressed upon him 
that an army of Kashmiris should be raised. The Kashmiris ~e very fine-
looking fellows; they could carry heavy loads on their backs and being 
so hardy, the principle was agreed upon. A battalion was raised and with 
their military uniforms they looked very nice and smart when they went 
up hill and down hill; and after a year a report was made in the durbar 
to the Maharaja that the unit was ready for action. The Commandant 
of t.he battalion saluted and made t.his report himself. The Maharaja at 
once ordered that thev should be ordered to relieve a Sikh battalion which 
was serving on the riilgit :frol'l~ier. The Commandant, instead of retiring" 
saluted him again and the Maharaja looked at him and became furious. 
"What is it you want now" he asked, "Whv do you not. go back?". The 
Commanda~t said, "I want half a dozen Sikh Repoys to guard my annollry 
at night ". The Maharaja was very furious; but the Commandant W811 
preRsing, saying that it was in the interests of the State and of the 
M~hara.ja. himself that he was asking for these sepoys and that it meant 
onlv about a hundred rupees a. month which was not much. and further 
that the whole army would remain safe. The result was that the MBharlltj!\ 
ordered the battalion t<) be disbanded at once. 

(At this. stage Mr. President resumed the Chair.) 

In the pre-Reform Council of ~he Punjab I had been pressin~ fer 8. 
share for the zemindars in the public services of the province. A Com-
mittee was appointed !n order.to survey. the situation in the province and 
I was on that Committee. SIr John Maynard presided and it wa,s pro-
posed that a survey of a.ll services should be taken in regard to the 
present occupants whether they were zemindars or non-zemindars· and 
the President asked me. as it was at my suggestion that the Com~ittee 
had .been app~inte~, whether. the zemindars were w?lling to give up any 
pft.rtJcular serviCe In the proVInce, and I at once said, and mv zemindar 
("(ll1eagues in the Committee agreed,that we did not want to h~ trp,asurers 
and accountants and those services were given up to them. About other 
services our share was defined. but those services were left to the non-
military ('lasses. Simila!ly the Army is our monopoly; and if that is 
t~ken a,,:ay. not onl" WIll the Indian Army be discontented. but. the p.iffi_ 
('~pn('y WIll suffer. :Pray, do not nlay with the whole of the Armv· if vou 
want to try an experiment, let the Government begin with one ·u;"it ~nd 
one battalion be rnilled Reparate1y from non-military classes . . .. 
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An Honourable Kember: The territorials are raised already from those 
classes. 

HOllY. Oaptain Rao Bahadur Ohaudhri L&l Chand: The territorials are 
not a mixed unit, they are not solely of the classes that do not go in 
for soldiering. The history of the Punjab University Corps :lnd 'the 
Bengal Company is fresh in our minds, and so it is no use getting old 
history repeated. My point simply is this: that the speed should be 
accelerated and the methods adopted should be revised. The military 
classes should not be deprived of the monopoly that they have enjoyed; 
they have earned it on account of their past sacrifices not only during 
the British period, but from the Hindu period onwl!.rds. 

'I , 
.An HOII.Ourable Ke,m.ber: Whose battles are you fighting 1 

lIony. Oaptain B.ao Bahadur Ohaudhri Lal Ohand: Weare fighting for 
the King and country. 

JIr. S. C. 1I1tra (Chittagong and Rajshahi Divisions: Non-Muham-
m'1dan Rnral): Sir, I had no intention to ta,ke part ;a this debate, hut 1 
am tempted to say a few words due to the offensive and senseless 'r(!marks 
of some of the Members from the so-called militarJ cll:'sses. Some of 
these peorle fight for a mere 20 rupees, and they are ;;peaking ill of other 

. Provinces. When the British came to India, where wer'" these military 
classes? They had to recruit soldiers from Madras and from Bengal: the 
famous r(;:d anny consisted of Madrasis and Bengalis' who conquered 
some 'larts of India for the British. Now. for some reasons or 'liher-
for poiitical reasons-they have ceased recruiting men from these intelli-
gent classes and confine recruitment to less advanced communities. War-
fare nowadays does not depend so much on mere mUilcle; it requires 
brains. The time for wlIjlTing with mere swords, one 'man going for 
another man like brutes, has passed; even in the lasti wllr it WitS found 
that it was the brain and the better organisation that won and n}t brute 
force or animal energy 

lIony. Oaptain Rao Bahadur Ohaudhrl Lal Chand: Let the penal laws 
De withdrawn for two days only, and then !OU will see the result. 

111'. s. o. JI1tra: These gentlemen have had a chance of speaking, 
and now they. will allow me my few minutes to reply to them. I am 
ready to accept the challenge. Bengal will take care of itself. Had it 
been mere muscle that could have won t,he war, I think some of the 
gentlemen who espouse the cause of the martial races could offer some 
argument. What are these brave people they are speaking of? What is 
the origin of the brave Sikhs? Guru Govind Sin!.\'h, for political reaRons, 
trained mere cultivators, and they gradually grew to be very heroic and 
self-sacrificing. I do not find fault with the military races; but what I aRk 
is. what renny makeR people military? When the British URea to recruit 
RoldierR from' the Unit.ed ProvinC'es, the United ProvinceR Rrll.hminR and 
Khatris were considered as the military raceR; mv friend_ Mr. Gava 
Prasad Sin<:>;b, whe;> comes from n military race, is a Khntri but now G~v­
ernment haR c.ensecl recruitin~ from these Provinces. According to thnt 
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brave hero over there, all other races are non-military, as if in England 
and America and Europe they come to India to recruit their soldiers from 
the so-called martial races! In all the world over there is no special 
ma.rtial class, I am not at all against giving some preference to these 
people who have got vested interests, being in the military classes; but; 
when they make a fetish of this theory of martial races, I say they make 
the whol~ position absurd. There is no such false and frivolous theory of 
martial races anywhere else in the world. Are these martial races 'I 
What countr,Y are they governing now by their heroism 1 They are slaves, 
and they are helping to make other nations slaves in the whole of Asia, 
When there is trouble or war in China, these so-called mercenary military 
people go for 20 rupees and shed other people's blood. I could understand 
their bravery and their heroism if they were independent and stood on 
their own legs at least in their own country, 

Hon,. o.ptain Bao B~ur Ohaudhri LaJ OhaDd.: Can a Bengalee 
regiment be raised for China? 

Mr. S. C" ]lim..: If they speak of heroism and fearlessness, I can cite 
any number of cases. Even our Bengalee girls are much more heroic 
than BOme of these stalwarts who come and boast here of their , . . . . 

HollY. O&ptain RIO Bahadur Ohaudhri LaJ Ohand: I rise to a point of 
order, Sir. The word . 'heroism " has been used in connection with ter-
rorism. :Firing upon the civil population is not a heroic deed, Heroism 
has to be shown in fighting battles, This is cowardice, 

Mr. President (The Honourable Sir Ibrahim H.ahimtoola): That IS not 
a point of order. 

Mr. S. O. Jlitra.: I merely wanted to point out that it requires more of 
~rains than of bulk and muscle in these days in warfare. My point is, 
If for any purpose Government vnmt to make a class martial thev can do 
so; by recruiting men from Bengal, Madras or from Bomba v, they can 
create a martial class within a few vears because after so~e tim~ the 
people will· get the necessary trainizi:g and they ~ill become a m~rtial 
class. Martial instinc.ts are ~ot confined to the" people of the Punjab or 
the North-West FrontIer ProvInce alone; there are martial classes I'Ill over 
India and all over the world. Therefore. I say that, not that India is 
going to. ~ave full D~~inion Status, Governm~nt should pursue the policy 
of recrUItmg and trammg men., from all provinces and from all clm~ses of 
people in India, but if unfortunately some of our friends argue the "ase 
In the manner they have done, I think the motion of mv HOllOurable 
friend Mr. Yamin Khan, which is very proper and reasonabl~ may be lo!'!t 
in this House. . • 

Mr. G. JI. YOUDg (Army Secretary): Mr. President, I do Dot propose 
to follow the last speaker into hi!'! somewhat unfortunate dis<>'re" 
h 't " t d' t d' th' R ,., SSlon, ecause 1 IS no ISpU e ID IS" ouse that the provisiol th t "G 

t ak" f th I d' " , 1 1'1, lovern-
~en are m mg or e .,n lamsatJon of the officer ranks of the Armv 
mcludes ample repre&entatlOn of the non-enlisted classes I'll th . f fi " b- T t" h . ~'., ere-ore, con ne my 0 serva Ions to t e SUbject-matter of the Dloti bef 
'he House, on ore 



[Mr. G. M. Young.] 
In rising to take my part, for the sixth year in succession, in the 

debate on the Army, I nnd myself in an unfamiliar but not altogether un-
comfortable position. Throughout the strenuous debates that we ha.ve 
had for the last five years on this subject, I have come to regard two very 
formidable lines of attack hitherto as inevitable. One of these was the 
attack on the level of military expenditure, based upon the well-kn~wn 
figure of 50 crores laid down by the Inchcape Committee. So long, Sir, 
as military expenditure was above that level, I found it very difficult, in 
fact impossible, to satisfy Honourable Members opposite that Govern-
ment had every intention of ultimately coming down to that figure. As 
the House is now well aware, the Budget figure for this year is several 
crores below the ultimate aim recommended by the Inchcape Committee. 
Whether it will remain at that figure or not, of one thing We may be toler-
ably certain, that we shall never see a Military Budget, in peace time, of as 
much as 50 crores again. My Honourable friend Mr. Yamin Khan, the 
Mover of the motion, has accordingly very wisely confined the scope of 
this debate to the other burning topic that always comes up in the course 
of the discussion of the Army Department grant, namely, lndianisation. 
Here again the main attack that.I have experienced in the last five years 
has been based upon a figure laid down by a Committee. The figure this 
t.ime was not a monetary figure; it was a date. The Indian Sandhurst 
('JOmmittee. better known as the Skeen Committee, recommended that an 
Indian Military Coll.ege should be established in the year 1983. The Gov-
emment at . the time were unable to commit themselves to this recom-
mendation, and their refusal to do 80 aroused a storm of impatience and 
condemnation. It was in vain that I, and other speakers on behalf of 
Government, endeavoured to point out that Government did not say that 
there would not be an Indian Military College in 1933; they said it might 
be possible to have it in that year, it might not be founded till later; or it 
might even be founded earlier. This last suggestion was received with 
frank incredulity and I well remember a Member of this House drawing 
81 picture of myself running about in the year 1982 with bricks and mortar, 
in order to slap up liS quickly as possible a building for the Indian Military 
College, if it were decided to establish one in 1938. Well, Sir, we have 
the building, we have decided to found the college; the first examination 
will take place in July next, and the college itself will open early in Octo-
ber of this year. (Applause.) We shall hear no more of the year ]933 in 
connection with the establishment of a military college, just as we shall 
hear no more of the figure of 50 crores in connection with our Military 
Budget • • . • • . 

111'. B. V. Jadhav (Bombay Central Division: Non-Muhammadan 
Rural): No credit to the Government of India. 

Mr. G. II. Young: I followed very carefully the speech of my Honour-
abl~ friend Mr. Yamin Khan. I wondered what it was that he ~as trying 
to Impress upon Governmel!t. Towards the dose of his speech I gathered 
that what he was advocatmg was the total cessation of recruitment of 
British officers to the Indian Army. Sir, nobody who has the efficiencv 
o! the Indian Army at heart could for a . moment entertain such a sugges". 
tlon. Government are all for accelel'8,tmg the pace of Indianisation to 
the greatest possible measure consistent with effici~ncy. but to stop all 
recruitment of British officers to the Indian Army would lead ~o disaster. 
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i should like, however, to take this opportunity of informing the Hoose 
of what has been done in the last few years. My Honourable friend spoke 
as if nothing had been done since the memorable debate in which he took 
part in this House in 1923; but of course that is not the case. Let me go 
back for a little while to the publication of the Skeen Committee's Report 
and the debates that took place in this House' at that time. 'Ihere were 
then only 10 vacancies available for Indians at Sandhurst. 'I'here were n~ 
commissions for Indians in the Artillery or the Engineers or the Signals·j; 
there were no vacancies for Cranwell, that is to say, there was· no meanl' 
of entry for Indians into the Air Force. Even the 10 vacancies tor Saner-
hurst had not been regularly filled. I think I am right in saying that Di· 
no one year could we get all the candidates that we wanted, although w~ 
were a.llowed to carryover from one year to another. The average for 
some years was 6 or 7; it sometimes dropped to 2 or 3. As a result of 
the delibel"atioIIB of Government on the Skeen Commit~ 's Beport, the 
number of vacancies at Sandhurst was raised from 10 to 20, Woo1wu$ 
was thrown open to Indians for the first time, and vacancies were alaO 
thrown open to Indians at Cranwell f<?r the Air Force. We also establisb-
ed a competitive examination in this country (previously the examinati(Ql, 
had been a closed one), and in accordance with one of the recommenda-
tions of the Skeen Committee we took all possible steps to make the new 
facilities for Indian candidates intending to join the Army known through-
out the country. The fact that we did so was amply proved by the num-

ber of applications that we received from every comer of the 
4 ~.x. country. The first results were not quite as satisfactory as we 

had hoped. In the first h~lf-yearly examination 7 boys, I think, out of 
10 passed for Sandhurst, none for Woolwich, and none for Cranwe1l. in 
the second examination, we had 10 for Sandhurst, none for Woolwich and 
none for Cranwell. In the third examination the results were better. Not; 
only did we fill the ten places for Sandhurst, not only did boys IRIcce"Bsmtty 
pass for Cranwell and Woolwich, but we had for the fil"lt time 8.·D1IDIIRpo 
of boys who qua.lified but did not succeed in obtaining places, that i. to 
say, we had, for the first time, effective competition. In the next haH-

. yearly examination the result was not so good, but still steady progreSll 
was made, with the result that bv· 1930 the Government of India in tbeir 
despatch to the Secretary of State on the Simon Commission's Report. 
definitely recommended further expansion in the rate of Indianisation of 
the Army, and also revived the question of the establishment of an Indian 
military college, with the result that we all know. With the inaugul"ation 
of the Indian Military College, the number of vacancies has been increased 
from a maximum possible of 37 to 60. The number of units selected· for 
Indianisation has been expanded so as ultimately to form a complete di.i-
sion of all arms and a cavalry brigade. IThis progress I thiDk will be 
admitted by Honourable Memberfl to be considerable, and it haa been 
done in what 1- venture to suggest is the only possible way, that is, not by 
laying down a time table or programme for a definite number of yeal'8 
ahead, regardless of what might happen in the meantime, but by looking 
forward as far as it is safe to look forward, and deciding then to halt and 
take stock of the position and consider what the next step shourd be. 'the 
successive steps that have been taken were at intervals of about five yean. 
It was 5 or 6 yea., from the time that Indians first went to Sandhurst, 
to the recommendations of the Indian Sandhurst Committee. It is about 
5 years from the time those recommendations Were submitted to the 
Government till to-day. Five or six years hence will be the time for the 
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n.ext move; and it is precisely that time to which His Excellency the Com-
mander-in-Chief referred last year in his inaugural address to the Indian 
Military CoUege Committee. He then said as follows: 

.. At the prell8nt moment, the young Indian officers in the eight units have Beven 
years' service. This is obvioualy not long enough for us to tell whether they are going 
to be fit to a.dminiJrter and train a unit in peace and lead it in war. In Beven more year.s, 
however, they will have had fourteen years' service, and by that time I feel pretty certain 
we shall be able to give a definite opinion whether they are going to be a complete success 
or not; and we need not wait until a further Beven years, which would bring young officei'll 
DOW in the Army up to 21 years' BerVice and approaching the time when they would com-
mand units, before "e decide to carry the experiment further." 

I submit, therefore, that Government are proceeding in the most expeditious 
88 well 8S the most effective manner, to expand Indianisation in the Army; 
and that it would not be better to adopt proposals which have been put 
forward several times in the past for a. regular programme of Indianisation 
extending over a period of 25· or 30 years; still less would it be better to 
adopt the proposal of my Hopourable friend and close down British 
recruitment altogether. 

I pass on to a subject which has exercised the minds of a good many of 
those who have taken part in the debate, namely, the prospects of the 
Viceroy's Commissioned officer, and of the rank and file of the Indian 
Army who have hitherto entered the Army in the hope of attaining to 
Viceroy's Commission rank. Now, this problem has exercised the mind 
of Government ever since it was originally decided,-now nearly five years 
...-that in an lndianised unit yo';1 can only have one type of commissioned 
officer. I need not go into that controversy again, but the Government of 
India realised that if you started regimental establishments on the British 
pattern in Inc1iap UDits with some 28 full King's Commissioned officers, the 
need for the Viceroy's Commissioned officer would clearly disappear, and 
something would undoubtedly have to be done to keep the prospects of the 
rank and file at least as good as they were before. In t.heir despatch of 
September, 1930 on the Simon Report, the Government of India, in speak- ' 
ing of the conversion of the officer establishments to the British pattern, 
&'Bid: 

.. It will then be nec8888ry either to set apart more units for IndisniBBtion or to begin 
the conversion of the officer establishment to the British pattern, or to introduce a combi-
nation of both these measures. We have not yet decided which procedure we shall adopt. 
An imponant factor in the decision must naturally be the necessity of I18Curing the ri.thts 
and prospects of the Viceroy's Commissioned officers, and of the sepoys and 80wars who 
ellMr the army with the ambition of being promoted to Viceroy's Commissioned rank." 

Now, I will try and explain to the House exactly what th~ prospects 
amount to, and what we hope to be the effect of the measures that we 
have introduced. In t.he first place, we have time on our side. It will be 
lIome time yet before the first Indian King's Commissioned officers under the 
neW system is posted to an Indianised unit in a place hitherto reserved for 
a Viceroy's Commissioned officer. The first batch of cadets will enter the 
M:litary College next October. Half of them will be men who have them-
selves come from the ranks of the Army. Their course at the College 
will be for 2 years. After that, they will be attached for one year to • 
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British b8lttalion, and then join their unit in the Indian .Army; ~ome .of 
them no doubt will occupy plaoces hitherto reserved for V lceroy s COIIlDllS-
sioned officers, but tha.t will not be till the a.utumn of 1935,. and the boys 
who in this w~y displaoce Vicero(s Commi~sioned officers will themselves 
have come through the ranks. 'Ihe same wlll apply to the next half-ye~ly 
entry, in the summer of 1936. In the autumn of ~936 the fi~t. Indi~ 
officers who entered the Indian Military College by direct compe.tltlOn wiU 
be posted to their units, and it will not be till .then that an:y one w~ has 
not himself been through the ranks of the Indian Army w:ll .find hlIDself 
in a position hith~rto reserved for the Viceroy's Commissioned officer. ,1 
think Honourable Members will agree 

Kr. B. V. J'adhav: Is that distinction desirable between those who go 
to the Military Academy through the ranks and those who go through direct 
examination? 

Kr. G. II. YOUDg: I do not think I can go into that question now. It 
was a question to which the Committee and the Government gave a great. 
deal of thought. They ultimately decided that Indians who enter through 
the ranks will require only 0. two years' course at the College, as distinct 
from the three years required for those who enter by open competition. I 
a.m now merely explaining what will be the effect on the posts which have 
hitherto been held hy Viceroy'S Commissioned officers. Then, we musl 
remember that tlie post of Viceroy's Commissioned officer will continue for 
a very considerable time in the other regiments and battalions which have 
not been sel~ted for Indianisation. Broadly speaking Inruanisation will 
proceed in all probability by units within groups, and the other units of the 
same group will still be officered for some time on the old pa.ttern of British 
officers and Viceroy's Commissioned officers. It will therefore be possible 
to space out the total number of posts of Viceroy's Commissioned officers 
in !linch a way as to provide for the promotion of non-commissioned officers 
from the Indianising units, who would under the old system have aspiraci 
to the post of Viceroy's Commissioned officer in their own units. Then, 
bes:des that, as Honourable Members know, half the vacancies every year 
are to be reserved for Indian Army cadets, that is to say, cadets who 
enter through the rank of the Indian Army. Although, as my Honourable 
friend Sirdar Harpans Singh did suggest, that will not bring in the same 
class of person as now hold the Viceroy's Commission, we do hope that, 
by means of the King George Schools and by encouragement of the enlisted 
classes to educate t.hemselves up to the standard required for King's Com-
missioned officers, in time we Rhall get a continuous flow of officers fully 
qualified to take the Kng's Commission, and that the number of men in 
the ranks who could not hope for anything beyond the Viceroy'!'1 Commis-
sion will steaaily decline. The enlisted classes as a whole w:Il certainly 
not sufl'?r by the change. I have no hesit.at.ion in sa.~ing that the:r pros-
pects WIll be beUer than they have been before. My Honourable friend 
Captain Sher Muhammad Khfln made a suggestion for the creation of the 
posts of Warran.t Officers. That snggest:on is at this moment under con-
Rideration. I am vnable to make any definite statement about it· but it 
is obviously a suggestion that has to be considered i.n any re-orga~isation 
of the officer establishments of the units of the Indian Anny. PO as to bring 
them into line with those of the British Army. . 
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. [Mr. G:M. Young.] 
'1 d!}' not think I need weary the House any more. I have dealt fully 

:with the one aspect which has found expression to-day in the course of 
debate, namely, the prospects of the rank and file of the Indian Army 
.under the new conditions. I should like to repeat the assurance that Gov-
'ernment will always keep the interests of that. class in mind, whatever 
may be the future course of Indianisation in the Army. . 

JIr. B. V. Jadhav: I was very sorry to see that some bitterness was in-
troduced into the discussion on this cut by unnecessarily bringing- in the 
question of martial and non-martial races. I belong to an acknowledged 
martial race and therefore I do not lay myself open to a charge of partI-
sanship when I say that the. distinction now sought to be made is not at 
.0.11 desirable. In the history of India, we shall find that every race has 
distinguished itself at some time or other as opportunities occurred. Even 
in Bengal, which is now looked upon as a non-martial province, there were 
big kingdoms and people have fought there and have raised their armies. I 
do not think I need pursue this unprofitable subject.. The Government of 
India have decided to admit eligible young men, whatever community they 
may belong to, if they find t.hem suitable for the Army and I think that has 
tw.eD 'a very wise decision. My friend the Army Secretary has given a 
8uccin~thistory of the lntlianisation of the Army and therein he has tried 
to justify the present decision of the Government of India to do away with 
the Viceroy's Commissions as far as the Indianised units are concerned. 
I may point out that, however, necess·ary or wise tha.t resolution may be, 
it will work to the prejudice of the best interests of India. In the first 
place this new decision will retard the rate of Indianisation.Up to this 
time 12 King's Commissioned officers were required to fully Indianise a 
~ttalion. Under th~ present resolution no less than 28 King's Commis-
sioned officers will be required for that work, which means that the rate of 
Indianiaation will be retarded by two and one-third times. That IS one 
objection to the scheme. Another objection to the scheme is that it will 
prove very costly from the very beginning and the cost will increase as 
Indianisation proceeds. The 16 or 17 Viceroy's Commissioned officers are 
paid avery moderate salary every month. All of them will have to be re-
·placed DY King's Commissioned officers who will be getting oat least 400 
.or 500 rupees a month. So the total expenditure on this branch will be 
a. ..,ery 'heavy item when all the units are ultimately Indianised, and in 
this way the expend\ture on the Army will be very materially increased. 
Praises have !>een sung h.ere and the pages of the military history of India 
are replete With the effiCiency and the brave deeds of the Viceroy's Com-
m.issioned officers ever since that service was instituted. If they were 
quite efficient all these years and if they have done valuable service in the 
Indian Arm:v, there is no reason why they should now be dispensed with 
and their places should be given only to King's Commissioned officers. 
As I pointed out just DOW, the introduction of that system will retard 
Il}.dil\nisation nearly three timeR, and at the same time it will entail very 
heavy expenditure. Hopes are held forth that new posts of warrant 
qfficers will be created in order to satiRfy the higher aspirations of those 
~en who have now enlisted in the battalions which are going to be 
JJldianised.. That too, I mlly point out, will entail further expenditure and 
t~e. Indianisation on the whole it appeRrs is going to cost the treasury of 
T~.1'Q A. vP.ry heavy amount. Sir, we always press for Indianisation with 
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the object that when any department is Indianised, it. will save somethi~g. 
~o the country. But the policy of the Gove~ent has ~lways been to m-
crease the expenditure. I had no opportUnIty of speaking ~es~er~ay, but 
I was going to show how in every depu.rtment where IndlanISat.lOn was 
attempted, the Government have always incre~sed the expenditure and 
did not ·take proper care to reduce it. So in the. case ,?f the ~y too, .r 
am afraid, they are going to follow the s'ame policy of mcrea.slDg exp~n~l­
ture in the name of Indianisation. I have pointed out that. by the abolItIon 
of the Viceroy's Commission the expendit.ure on the officers'. pay bill w~ll 
be verv heavilv increased and if, as was given out by my frIend, Cllptam 
Sher Muham~ad; warrant officers are to be also added, then again further 
expenditure will be entailed. As for the question whether a Dominion 
'Army should be raised, I ought. to say a few words. A dominion or pro-
vincialllrmy, Sir, as has been described in the Simon Report, will be the 
ruin of India. (Some HonouTab~e M,embeTB: "Why?") Do We expect 
t.hat the autonomous provinces in the near future are to fight with each 
other with their own armies under their own commanders? (Laughter.) 
If these provincial armies are raised, they will be under the orders of the· 
Provincial Governments with the Member in charge or the Minister in 
charge. There will be some differences with a neighbouring province and 
ultimately that may lead to a war. If India as a nation is to go, 
ahead, then there ought to be a unified army under a unified command, 
and I do not subscribe to the view that there should be a provincial army 
for every province 

lIIr. o. s. Kanga Iyer: Sir, when I used t.he phrase "Dominion Army", 
I was referring to a Dominion Status for India, and was speaking of India. 
as a Dominion and not as a province! 

lIIr. B. V. Jadhav: I am very glad my Honourable friend, Mr. Ranga 
Iycr, does not want a provincial army, but that. he is claiming a Dominion 
Army. If the whole of the Indian Army as now maintained by India is to 
be called a Dominion Army, I have no objection. . 

As for the suggestion that there should be a military college for every 
province, I may point out that it calls for very heavy cost, and besides so' 
many officers are not, wanted. All the officers passing out of a military 
college have the prospect of being employed in the Army, and the Sand-
hurst College in England is now sufficient to turn out. all the officers re-
quired for the whole of the Indian Army. In the same way, the new 
academy at Dehra Dun will in time be able to supplv officers for the whole 
of the Indian Army. There will be no nece<'sity of h~lVing another college, 
because wo in future look for reduction in the Armv. And jf the size 01 
the Army is going to be reduced, then to that extent· t.he -number of officer~ 
will have to be reduced at the same time. So I do not. support the .ide:& 
of having 11. military coJlege in every province. We do wa.nt Indianisation, 
and that, asI say, for t.he purpose of reducing expenditurtl. But the whole 
system of English milit.ary educat.ion and the military career of the cadets 
are ~ery expensive. t.Lieutenants are paid very high salaries from our point 
o~ .VIew .. ~ut; the .. ieuteDant.~ recruited in England do come from v-ery 
hIgh and nab famIlies and they have very expensive habits and we know 
that. many of these-at; any r!!ote a very large proportion of the English 

E 
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[Mr. B. V. Jadhav.] 
Lieutenants and Captai.ns-&re indebted to the banya. in th~ bazaar •. 
(Laughter.) (Oaptain Sher M uha1l"mad Khan Gakhar: "Their sa.l~ 
evidently is not enough.") And I know that even the Indian cad~tsi 
after they leave to Sandhl,lrst and come back, and are serving in the Army, 
are in the same sad plight. There is a son of a friend of mine who is an 
officer in the Army. Although the boy is a very well-behaved boy and does 
not drink or smoke, still he finds it difficult to make both ends meet, a:pd 
his father has to supply him with a few hundreds at the least at the end 
of every year. (Qaptain Sher Muhammad Khan Gakltar: "Then they are 
not adequately paid. ") Certainly not, according to the ideas of Captain 
Sher Muhammad Khan. But I think they are more highly paid than the 
Ca.ptains and Lieutenants in the German or the French or the Japanese 
Army: and if these men are to do :the work which the Viceroy's Commis-
sioned officers have been doing up to this time, then I do n'Ot understa.nd 
why they should run into debt and adopt extravagant habits of life in 
order to keep up their position. With these words, Sir, I would like to 
:support the cut. 

AD Honourable Member: I move that the question be now put. 

Mr. President (The Honourable Sir Ibrahim Rahimtoola): Order, order., 
The Chair would like to ascertain the wishes of the HonQurable House as 
to when they wish to adjourn to-day. Honourable Members are aware 
that in accordance with the arrangement which has been arrived at, this 
motion must conclude to-day either by taking it to, vote or by being ta11red 
out. Either alternative is open to the House. But the Chair would like 
to be enlightened as to when the House proposes to adjQurn to-day. The 
Chair is asking. this question because at the conclusion of Mr. Jadhav's 
"Speech, about half a dozen Honourable Members stood up to address the 
House. , If each 'One of them is to get a chance to take part in the discus-
sion, the House will have tQ sit till a very late hour. The Chair is 
entirely iu the hands of the HQuse as to what their wishes are. (Orie. of:: 
"Let the House adjourn at half past four." "A quarter to five. Of) Wen. 
'One Honourable Member has asked for a closure. I take it that the House 
is agreeable to my accepting the closure. ('Voices: "Yes. ") I accept iihI 
elosure. The question is,:: 

.. That tbe question be now put." 

The motion was adopted. 

Mr. President: Now I want to know if the Honourable Member, Sir 
George Schuster, wishes to reply. 

'!"he HOnourable Sir George Sch1llWr: No. Sir. 

]Ir. President: Mr. Yamin Khan. I hope the Honourable Member will 
1lot be very long. . 

JIr. Jluhmmad Yamin Khan: Sir I wanted to hear (luring this 
aebate the "iews' of aU the Hon~urable Members of this House. 
bnt unfortunately the time at my disposal has not been very 
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,long. I was sorry to see that there had been some kind of a 
.conflict of opinion on such a resolution, or some kind of heated discussion 
-on such a guestion which should I t,hlnk have got the support of the whole 
House. If I did not get support for my Resolution in 1923, I expected 
.at least that in 1932, the whole House would support my Resolution.. (Atlo 
,HonouTable MembeT: "Press it to a division and we will vot~ for it. ") 
Now I find my motion has not been opposed by Government, and that 
it has met with a very cordial reception from my Honourable friend, the 
Army Secretary. I had of course met with n good reception even in 1923 
from the late lamented Lord Rawlinson, who was a great friend of mine, 
at that time. But for this incident, there should not be a feeling of heart-
burning of the nature that we have witnessed, nor should the feelin.gs run 
so high on such serious questions. Personally, I feel very sorry for Ulis .. 
If anything is said on either side which has been offensive, then I am ready 
to apologise on behalf of my friends on one side or the other. I think 
when they give their minds to such serious affairs, they should for the 
time being forget their Own feelings, but should coolly and deliberately 
think on the point under discussion only. I know from the way the House 
has expressed itself that it is ~tally fully supporting me. I do not 'Want the 
vote of the House, which is really quite explicit because I know that the 
House is with me even if I do not divide it. What I really wanted was 
the expression of the feelings from different sides of ,the House, and also 
I wanted to see whether they receive my suggestion well or not. Sir, it 
'has been urged by me that in future the recruitment of the officers in the 
'Indian Army should be entirely from amongst Indians. That is the only 
principle. I urn (·c,nvinced that c~en the Government will n,~cepf. this 
advice but perhaps after some· time. I mav tell Government that it is 

·better to net a little too eo11']y rat.!or than to "Get n little too late. which ip 
not right. 

Sir, as the House had expressed its desire that we should a~journ afi 
half past four, and as I have already exceeded the time limit by two 
minutes, I would like to conclude my remarks as I do not want that the 
Members who are to be entertained by you after half an hour should be 
deprived of their entertainment in any way. I do not think, therefore, 
Sir, that it will serve any purpose if the motion is put to the vote of the 
'House. 

lIr. President: Order, order. Does the Honourable Member ask the 
"eave of the House to withdraw his motion or does he want the Chair 
'to· put the question 'I 

Several Boaourable Members: Put the question. 

'Xr. Mnbammad Yamin Dan: I do not withdraw. 

'lIr. President.: The questiOn is:' .' ".That the demand under the head • Executive Council' be reduced by RH. 100. ". 

,''l'1ie Assembly divided: 
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AYE8--63. 

Abdul Matin Chaudhury, Mr. 
Abdur Rahim, Sir. 
Ahmed, Mr. K. 
Anklesaria, Mr. N. N. 
Anwar·ul-Azim, Mr. Muhamma(l. 
Azhar Ali, Mr. Muhammad. 
Bhuput Sing, Mr. 
Chandi Mal Gola, Bhagat. 
Chinoy, Mr. Rahimtoola M. 
Das, Mr. A. 
DaB, Mr. B. 
Dudhoria, Mr. Nabakumar Sing. 
Dutt Mr. Amar Nath. 
Faz;J Haq Piracha, Shaikh. 
Ghuznavi, Mr. A. H. 
Gidney, Lieut.·Colonel Sir Henry. 
Gour, Sir Hari Singh. 
Gunjl\l, Mr. N. R. 
Harbans Singh Brar, Sirdar. 
Hari Raj Swarup, Lala. 
Ibrahim Ali Khan, Lt. Nawah 

Muhammad. 
Ishwatsingji, Nawah Naharsin~ji. 
Ismail Ali Khan, Kunwar HaJee. 
Isr", Chaudhri, 
Jadhav, Mr. B. V. 
Jog, Mr. S. G. 
J'oshi, Mr. N. M. 
Lahiri Chaudhury, Mr. D. K. 
La! Chand, Hony. Captain Rao Baha-
dur Chaudhri. 

Liladhar Qhaudhury, Seth. 
Maswood Ahmad, Mr. M. 
Misra, Mr. B. N. 
Mitra, Mr. S. C. 

Mody, Mr. R P. 
Muaizam Sahib Bahadur, Mr. 

Muhammad. 
Mujumdar, Sardar G. N. 
Munshi, Mr. Jehangir K. 
MurtlUa Saheb Bahadur, Maulvi. 

Sayyid. 
Neogy, Mr. K. C. 
Parma Nand, Bhai. 
Patil, Rao Bahadur B. L. 
Puri, Mr. Goswami M. R. 
Raghnbir Singh, Kunwar. 
Rajah, Rao Bahadur M. C. 
Rajan BaJ..hsh Shah, Khan Bahadllr 

Makhdum Syed. 
Ranga Iyer, Mr. C. S. 
Rastogi, Mr. Badri La!. 
Reddi, Mr. T. N. Ramakrishna. 
Sadiq Hasan, Shaikh. 
Sant Singh, Sardar. 
Bardat • Diwan Bahadur Harbilas. 
Sen, Mr. S. C. 
Sen, Pandit Satyendra N ath.· 
Sher Muhammad Khan Gakhar, Cap-

tain. 
Singh, Mr. Gaya Prasad. 
Sitaramaraju, Mr. B. 
Suhrawardy, Sir Abdullah. 
Sukhraj Rai, Rai Bahadur. 
Thampan, Mr. K. P. 
Uppi Saheb Bahadur, Mr. 
Wajihuddin, Khan Bahadur Haji, 
Yamin Khan. Mr. Muhammad. 
Ziallddin Ahmad, Dr. 

NOE8-39. 

Acott, Mr. A. S. V. I 
Ahmad Nawaz Khan, Major Nawab. 
Allah Baksh Khan Tiwana, Khan 

Bahadur Malik. 
Allison, Mr. F. W. 
Azizuddin Ahmad Bilgrami. Qazi. 
Bajpai, Mr. R. S. 
Banerji, Mr. Rajnarayan. 
Brown. Mr. R It 
Clow, Mr. A. G. 
Cocke, Sir Hugh. 
Cosgrave, Mr. W. A. 
Crerar, The Honourable Sir James. 
Dalal, Dr. R. D. 
FOll:, Mr. H. B. 
French, Mr. J. C. 
Graham, Sir Lancelot.. 
Gwynne, Mr. C. W. 
Heathcote, Mr. L. V. 
Howell, Sir Evelyn. 
Jawahar Singh, Sardar Bahadur 

Sardar. 

The motion was adopted.: 

Macqueen, Mr. P. 
Moore, Mr. Arthur, 

Mukherjee, Rai Bahadur S. C. 
Nixon, Mr. J. C. 
Noyce, Sir Frank. 
Rafiuddin Ahmad, Khan Bahadv 

Maulvi. 
Rainy, The Honourable Sir George. 
Rama Rao, Diwan Bahadur U. 
Rau, Mr. P. R. 
Ryan, Mr. T. 
Sahi; Mr. Ram Prashad Narayan. 
Schuster, The Honourable Sir George. 
Scott. Mr. J. Ramsay. 
Seaman, Mr. C. K. 
Studd, Mr. E. 

Sykes, Mr. E. F. 
Tait, Mr. John. 
Wood, Sir Edgar. 
Young, Mr. G. M. 

The Assembly then adjourned till Eleven of the Cloclt on Thu~ay._ 
the 17th ~arch, 1002. 
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